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INTRODUCTION 

I. the ClIairman of the Committee on Papers Laid on the lAble of the House. 
havilll been auchorised by the Comminee to present this Report on their behalf. 
present their Second Report. 

2. As a result of euminabon of some papers laid durin, the Second. Third ud 
Fourth Sessions (Eleventh Lok Sabha) the Committee have come to certain 
conclusions in reprd to delay in laying of Annual Reports and Audited Accounts of 
the (i) National Minorities Development &: Finance Corporation for the year 
1994-95; (ii) National Backward Classes Finance and Development Corporation for 

~ the year 1993-94; (iii) Indian Nursing Council for the year 1994-95; (iv) Indian 
Council of Agricultural Research. New Delhi for the year 1994-95; (v) Shri La! 
Bahadur Shastri Rashtriya Sanskrit Vidyapeetha for the year 1994-9S; (vi) Central 
Council for Research in Unani Medicine. New Delhi for the y~ 1994-95; (vii) 
Allahabad Museum Society. Allahabad for the year 1993-94; (viii) Indira Gandhi 
RUhtriya Manav San,rahalaya for the year 1993-94 and have made certain 
recommendations. 'The conclusions of the Committee are reflected in the Report. 

3. 'The Comminee considered and adopted this Report at their sittin, held on 
16 December. 1998. 

• 4. A statement showing summary of recommendations/observations made by 
the Comminee is appended to the Report (Appendix). 

• 

NEW DEutt; 
16lHcember. 1998 
2S Alra#!ayc!na. 1920 (Saka) 

AR1UN CHARAN SElHI. 
Chaimuua. 

Comminu on Papen lAid on ,Iv Table . 

(v) 



CHAPl'ERI 
DELAY IN LAYING ANNUAL REPOIIT AND AUDITED ACCOUNI'S OF 
NATIONAL MINORITIES DEVELOPMENT cl: FINA:NCE CORPORATION. 

NEW DELHI FOR 1HE YEAR 1994-95 

National Minorities Development cl: Finance Corporation (NMDFC). New Delhi 
is Public Sector Undertaking under the administrative control of the Ministry of 
Welfare. It was established on 30th September. 1994 in New Delhi under section 2S 
of the Companies Act. 1956 as Company. not for profit but with the main objective 
of promoting economic aDd developmental activities for the benefit of minorities 
and self-employment ventures. 

1.2 The Annual Report and Audited Accounts of the National Minorities 
Development cl: Finance Corporation. New Delhi for the year i994-95 were laid 
alongwith Review and Delay Statement on the Table of the House on 2S February. 
1997. ~ per recommendation of the Committee contained in para 4.16 of their 
Second Report (Fifth Lok Sabha). the aforementioned documents should have been 
laid by 31 December. 1995 Le. within 9 months of the close of the accounting year. 
Thus. the delay in laying the Annual Report aDd Audited Accounts on the Table of 
Lolt Sabha came to about 14 months. 

1.3 In the stalCment laid alongwith Annual Report and Audited Accounts. the 
reasons for delay have been explained as under:-

''The National Minorities Development cl: Finance Corporation. New Delhi 
is funded by the Ministry of Welfare and hence the Annual Report and 
Audited Accounts of the Corporation for the year 1994-95 were to be laid 
on the Table of Lok SabhalRajya Sabha within nine months of the close of 
the accounting year. i.e., by 31st December. 1995. 

(2) However. as the Corporation was tncorporatcd on 30th September. 
1994 under the Companies Act, 1956. the newly incorporated Company il 
allowed to hold its fust annual general meeting within a period of IB months 
from the dale of its incorporation. This rs under Section 166 of the Companies 
Act, 1956. The Corporation could hold its fmt annual general meetinl in 
March, 96 Le., within a period of 18 DlOIlths. The Annual Report and the 
Audited Statement of Accounts were approved in the same meeting. 
1bereafter, sufficient time was not available to ,et the report printed by the 
Corporation and processed in the Ministry before laying it on the Table of 
Lok SabbalRajya Sabha during the last Monsoon Session of the Parliament 
which concluded On 13th September. 1996. Hence the delay in laying the 
Annual Report and Audited Statement on the Table of Lok SabhalRajya 
Sabha." 
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1.4 The Ministry of Welfare who were requested to furnish information on certaiJI 
more points in Ibis reprd, have fumisbcd the same on 25.3.1997 as under.-

POINTS 

I. The dales when: 

(a) the National Minorities 
Development & Finance 
Corporation, New Delhi 
(NMDFC) approached the audit 
authorities for appointment 
of auditors for auditing 
their accounts for the 
year 1994-95 and when were 
they appointed; 

(b) the accounts of NMDFC were 
compiled and were ready for 
being handed over to auditors; 

(c) the accounts were actually 
handed over to the auditors; 

(d) the auditing of accounts 
commenced by the auditors 
and the time taken in it; 

(e) the Annual Repon was 
finalised; 

(f) the Annual Report and 
audited accounts were taken 
up for translation and printing 
and the time taken in it; 

(g) the finalised Annual Report 
and audited accounts in both 
Hindi and English versions 
were sent to the Ministry for 
being laid in Parliament; 

(h) the Delay Statement and 
Review were ~ by the 
Ministry; 

REPLIES 

2 

NMDFC approached audit authorities 
for appointment pf auditors for auditing 
accounts for the year 1994-95 vide. 
letters No. NMDIUAudJApp.1951461, 
No. NMDFC/AudJApp.1951573 and 
No. NMDFClAudJAppJ95n83 dated 
31.3.95, 15.5.95 and 13.6.95 
respectively. Statutory Auditors were 
appointed on 12.7.95. 

Accounts were ready for being 
handed over to auditors on 15.4.95. 

Statutory Auditors were appointed on 
12.7.95 by the CAG. Accounts were 
handed over to the auditors in the lut 
week of September, 1995, after 
informing BOD. 

Statutory audit of NMDFC completed 
on 11.10.95 and Governmnt Audit 
completed on 22.3.96. 

On 26.3.96. 

In the month of May, 1996. translation 
work was started and was handed over 
to Printer in the month of June. 1996. 

Finalised Annual Report and Audited 
Accounts (Bilingual) were sent to the 
Ministry for being laid in the Parliament 
on 12.9.96. 

The malter was processed during 
October-November and December. 96 
in the Ministry and the delay and review 



(i) the Annual Report IDd 
8CCOUDts a10agwith Review 
ucI Delay Statement were 
JOl authenticaled from 
the Minister; IDd 

(ii) The latest position reglUding 
finaJisatioa of the Annual 
Reports ucI audited accounts 
for the subsequent years 1995-96. 
1996-97. When these arc 
expected to be laid on the 
Table of Lolt Sabha? 

(iii) The rcmediaI measures taltcn 
or proposed to be taken both in 
the Ministry ucI the NMDFC to 
ensure timely laying of the 
Annual Report and audited 
8CCounts within the prescribed 
period of nine months from the 
close of the accounting year. 
in future. 

3 

2 

statement were authellticated by 
Minister in January. 1ge7. although 
the Annual Report was authenti-
cated by Welfare Minister in 
October. 1996. 

Annual Reporl5'" Audited 
Accounts for the financial 
year 1995-96- has been received 
in the Ministry on 13.12.96 
and are being processed and 
will be laid shortly. Annual 
Reports for the year 1996-97 
will be finalised only after 
the matter is received from 
the Corporation. 
The Corporation has stated 
that they will submit their 
Annual Reporl5'" Audited 
Accounts within the prescribed 
period. 

1.5 The Committee considcrcd the matter at their sitting held on 25 September. 
1997. 

1.6 The Committee nOle that the Annual Rcpon and the Audited Accounts of 
National Minorities Development and Finance Corporation. New Delhi for the year 
1994-95. which was the first year of the Corporation as it was established on 30.9.1994. 
were required to be laid on the Table of the House by 31.12.1995 but actually these 
were laid on the Table of Lolt Sabha on 25.2.1997. i.e .• after a delay of about 
14 months. Taking nOle of the inordinate delay. the Committee decided to call the 
representatives of the Ministry of Welfare to elucidate the reasons for delay in laying 
these documents. Accordingly. the representatives of the Ministry of Welfare appeared 
before the Committee on 2S September. 1997 to tender their oral evidence. 

1.7 When asItcd to explain the reasons tor delay in laying the ADnuai RcpoI1s IDd 
Audited Accounts of NatioDaI Minorities Development and FiruInce Corpontion, the 
Sccrctary regretted for the delay and said that it wu due to inexperience of the 
Carpontion. He also Slated that the Annual Report was finalised on 26.3.1996 and 
received in the Ministry on 12 September. 1996. 'l1Icrea&r. it was placed before the 
Minister on 18 September. 1996 and got it signed on 23 Seplanbcr. 1996. The dcIay 

• Laid lIB the Tible lIB 6,S.t 997. 
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SIaIcment was pepaaed and that was got it signed from the Minis&er on 6 January. 1997. 
And on 2S February. 1997. these documents were laid on the Tabie-ofLok Sabha. 

1.8 The witness also stated that the Corporation had no Company Secretary. If 
there had been a Company Secretary. the delay could have been cut short. Now. the 
Corporation have Company Secretary. It would have been seen that the Annual Report 
and Audited Accounts for the year 1996-97 are laid on the Table of Lok Sabha 
within the prescribed period of nine months. 

1.9 When asked why so much time was taken in ttanslation and printing by the 
Corporation. the witness stated that there was only one Transiator in the Corporation 
and that too was a fresh appointment. In the beginning. there was a problem. now 
everything has been done in time. 

1.10 On being asked why the time of about 5h months was taken by the Ministry 
in laying these documents on the Table of the House after their receipt from the 
Corporation. the witness stated that the file was sent to the Minister for authentication. 
they should have followed it up much more vigorously to get it back. Unfortunately. 
it was not done. 

1.11 When as ICed whether they were aware of the recommendation of the 
Committee contained in Para 4.16 of Second Report <5th Lok Sabha) that where it is 
not possible for the Government to lay the Repon of any Company within the 
prescribed period they should lay on the Table. a statement explaining the reasons 
for not laying the Repons within 30 days from the expiry of the period of nine 
months and if the House is not in Session at that time. the statement should be laid 
on the Table within seven days of re-assembly of the House. 1be witness replied in 
negative and regretted by stating that this should have been done. He assured the 
Committee that in future care would be taken to adhere to this recommendation of 
the Committee. 

1.11 'The Committee note that the Natioaal Minorities Development aad F"1IUUICe 
Corporation, New DeIbi initiated the action for appointmeat of auditors _late _ on 
31.3.1995,i. ... oa the Iat day of the dole of the accountiag year aad the Auditors weft 

appointed oa 11.7 .1995,i. •.• after about 3'11 months of the dole of the IICCOUIItiag year. 
'The Committee aIIo DOte that though the ac:aJWIts weft compiled aad rady for being 
baaded over to the Auditors oa ISA.I99S aad auditors weft appoiated oa 11.7.1995. 
but .... don ......... were8dualy t.adedowrlo Auditonia tbelastweekolSep«ri'-"er; 
1995 taIdaa Z'h months time after the appointmeat 01 auditors iD hand .. over the 
........ for -wIitjgg 'The CCllDl!ljttrrdo DOt lee any Ia.JII wby the Carporadoa kept 
the IICCOUDts with it for Z'h mouths. 'The Committee do DOt appreciate this type 01 
wortda& oIthe Corpontioa. 'The Commiatee fill that bad the Corporatioa takHI timely 
actioa for appoiatmeat 01 Auditors much oIthe delay could baw been a\'Oided. 'The 
C ............. coasidered it a serious lapRoa the part oIthe Corporatioa ...... hope that 
due care WGUId be takwa ill future to eIiminR such lapse. Furtber the Auditors took a 
Ioa& period 01 six moatbs ill aucIitiDc the accouats. 'The Committw do DOt see any 
ialf8acewbere ......... wereaauiudedbytbeo. ............. .., ............ 
'The Committee fill .. tonce the 8CCGUD1s 8ft Iumded Ofti' to Aaditon for ·wcIitiDc 
tbeylllUlt be Yi&orouII)' panaedforarty ...... oIthe .. • ~ .. 
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1.13 The Committee also DOte that 12 months weft takeD by die CorporaIioD ill 
ftna .... their ADIIIIIII Report though it should haft beea fIneHwd ............. 
oldie dole oldie accouating year. The Committee .ppreciate die CorporaIioD'. 
drorts that the AImuaI Report WIll finalised on 26.3.1996 and they aut the eppnmII 
of Aaaual Report aDd Audited Accounts by th~ General Body ill Aaaaal GeaenI 
Meeting beld in the same month. Immediately after .ppro .... theIe docamaa 
should have been taken up for tnmsIation and printing but the Corporatloa took 
about 2 moatbs in taking up the Job of tnmIation, i.e.., it WIll takea up ia MIIy, 19M. 
Not ooIy this, but after printiDg of the cIoc:uments, the Corporatioa look 2 ......... III 
forwarcIiaK these documents to the Ministry. The Committee are not happy OYer tile 
manner in wbic:b the work oftnmlation,printiDg and ron.antiaK 0Ithe8e...... t 
to the Ministry by the Corporation bas been bandied. The Committee hope .... the 
Corporation would be more vigilant and would DOt aDow to recur IUCh ..... ill 

• future. 
1.14 The Committee take a HrioUi new of die fact that the Mialitry took aD 

unduly long period of about 5'h months in laying these documents on the Table 01 
the HOUR. The Committee feel that If the admioistrative Miniltry II dol ... their 
work in such. go slow approach how the Corporation can be entbUled lor timely 
layin, of these doc:uments. 

1.IS The Committee do not appredate the iponmce shown by the npraeatallve 
of the Ministry of Welfare about the layiac provllioo made by the {Amm .... 1n para 

~ 4.16 oltheir Secoad Report (Fifth Lot Sabba). The Committee rep'et to oa.ene tIIat 
such an important nc:ommeadatioa olthe Committee bas ao.t li&ht oIthe MIaIItry. 
The Committee, therefore, reiterate their said rec:ommendatioa lor inlormadoa aad 
future oompIiaace by the Miniltry of Welfare.· 

"4.16.-wbere it is not possible for the GoverDllleDt to lay the Report oIaay 
eompaDY within that period they should lay on the Table. statemeat 
explaining the reasons for not laying the Reports witbiD 30 days from the 
expiry oIthe period of Dine months and if the HOlDe II not ill SssiDD at that 
time, the statement should be laid on the Table witbia 7 days 0I1e _I"'" 
olthe HOUR-" 

1.16 The Committee are UDbappy to DOte that the Auaal Report and AacUted 
Ac:c:ouats oldie Corporation for the year 1995-96 were laid 0116.5.1997, Le., after 
about 4 moatbs of the close ol the acc:ouotiDc year. 

1.17 Ia order to avoid delays, the Committee recoaunead that the MJaIItry 01 
Welfareln ....... h .. widI theCorpontion ...... clnnrap.timeboaDd .... -
for completion ol each and every stap iIl1'Olved ill layinl tile docameats _ the 
Table 01 the House, riPt fnIm the appointment 01 aaditon upto the .... 01..,.. 
thae docllliiEilts _ the Table 01 the HODIC. For this purpoae, IOIIIe III!IIIor omc.. at 

• -lIpprOpriate Ind, boCb In the MiniItry aad In the Corporation IbonId be ena It I 
willa thejob lor IIIOIIitorin& the PI'Op'ell made ateac:b .... 10 that tIIae ... " .... 
would be laid_the Table oIthe u.. within stipulated period oIn1ae ......... tn.a 
the etc. oIthe reIevIuat accountin& year. 



CIIAP'I"EIl 0 
DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOUNTS OF 

NATIONAL BACKWARD a.ASSES FINANCE AND DEVELOPMENT 
CORPORA110N, NEW DBLHI FOR 1HE YEAR 1993-94 

The Nlllioul Bactw.ni CIasIes Finaace and Development Corporation (NBCPDC) 
... act up UDder Section 2S of the Companies Act, 19S6 with the main objecti~ to 
promote 1e1f~loyment ventures for the benefit of Backwud Classes and to usiat 
tbeIe clauea in developing technical and enbepteneural skills for setting up such 
VeDtures. 

2.2 The AnDual Report and Audited Accounts of NBCFDC for the year 1993-94 
were laid topthcr with Review and delay 1llICIDCIlt on the Table of Lok SIbiJa on 
1.1.96. AI per the rcconunenciltion of the Committee contained in para 4.16 of their 
2nd Report (Sth Lok SIbba), the aforementioned documents should have been laid 
by 31 Dcc:ember, 1994 i.e. wilhin 9 months from the close of the accounting year. 
Tbua, the period of delay involved in the case came to about 19 months. 

2.3 In the 11IIeIDeDt, laid alongwith the Annual Report and Audited AccounIS, 
the reaODI for delay have been explained as under:-

"The Second AnDual Report for the year 1993-94 of the National Backwud 
Classes Finaace and Development Corporation was approved in the Annual 
General Meetinl of the Corporation beld on 20th December, 1994. 
'Iberafter, the Report was to be printed alODlwith the audited accounts 
and could not be laid on the 18ble of the Lot SabhalRajya Sabba earlier." 

2.4 The Ministry ofWe1farc who VieR requested 10 fumiab information on certain 
more points, bad fumisbed the same on 30.9.1996 as under:-

Points 

1 
l The dates wbca: 

(a) the action was initiated 
for appoil!!me!l~ of auditors; 

(b) the auditors VieR appointed; 

(C) the accounts of NBCFDC, 
New Delbi for the year 
1993-94 were compiled and 
were rudy for bciD& baaded 
OWII' to aditon; 

2 

13.08.93 

24.3.94 
29.6.94 

3 

The accounts were approved 
in tbe 12th meeting of 
Boant of Directon held on 
29th June, 1994 VieR given 
to statutory auditors on 
30.6.94. However, these 
required some amcndmeats 
as .......... by the aditon 
_...acwac........w .... 
resubmiued to auditors OR 



(d) the &:COUIIIS ~ Ktually 
handed over to auditors 
for auditing. 

(e) the auditing of accounts 
commenced by the auditors 
and the time taken in it; 

(I) the annual report was 
finalised. 

(J) the annual report and 
audited accounts were got 
approved from the Annual 
General McetinglGoVeming 
BodyJExccutive Committee 
of the NBCFDC; 

(h) the annual report and 
audited accounts ~ 
taken up for translation 
and printing and the time 
taken in it; 

(i) the finalised annual report 
and audited accounts in 
both Hindi and English 
version were sent to the 
Ministry of Welfare for 
being laid in Parliament; 

(j) the delay ItaIemeDt and 
review weR pepaaed by 
MiniIIry; MIl 

(k) Ihe ..... report 8IId 
audited 8CCOUIItI along with 
review IIIIItmCnt 8IId deJay 
ItaIemeDt ~ got auIheaIi-
cated from the Minisla'; 

7 

2 

July 94 
to 29th 
Nov. 94 
(Sm:nhs) 

20th Dec., 
1994 

30th Dec., 94. 

Jan. 95 to 
July,9S 

01.08.95 

04.03.96 

08.03.96 

3 

26 Sept., 94. The amended 
accounts were IppIOYCd by die 
Board ofDirec:ton in its 14Ch 
meeting held on 28th Nov., 
1994. 'These accounts were 
handed mer to the offICe or 
Member Audit Board III, 
CAG on 30Ih Nov., 94 and the 
CAG pvc its report on 16ch 
Dec., 94. 
The Boerd of Direc:ton in ita 
15th meeting held on 
20.12.94 t..d approved the 
contents uf the Annual Report. 
'The approval wu given in 
the Adjourned Second 
Annual General Meeting 
held on 30Ih Dec., 94 and the 
Minutes of the meding were 
approved by the Secretary 
(W) on 7th Feb., 95. 
Time taken for translation 
into Hindi and printin, of 
Annual Report. 

In view or the fact .,.. IOII1e 
mistakN cropped up in the 
figurel lubmitted by the 
Corpn. earlier, they were 
asked to check up 8IId certify 
that no errorlmillMe is Ihere 
in the Annual Report of 
1993-94. 
P..,en were rady but we hid 
to wait for the Dellt Putia-
ment Seuica 
Shri S .... K.euri the then 
Welfare Minilter authenti-
cated the Report on 
8.3.96 but the Report could 
not be laid on Ihe Table of the 
House. When the BJP 
Government was formed 
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2 

(ii) The ... position regarding 16.8.96 
fiuIiuIion of the annual 
report IDd IUdited accounts 
for the year 1994-95. When 
the8e Ire expected to be laid 
on the TIble of the LoIt Sabha. 

(Ih) The remediall1le8SlRS takm or 
popcad ID be taken boIh in the 
MiaIIIry and. the NabonaI 
BdWIId a.a FiIIIRIe and 
DewIopma' Corpor.o .. 
New Delli to ensure timely laying 
rI1bc AlnIaI Rcpxts and 
AudiIed Aa:auIU wiIhin the 
preaibed period rI Dine 
IIWJIIb from the cIoae of the 
'IXDImting )'CIIS. in fubR. 

Ov) The '* on which 1bc Annual 24.8.94 
Rcpxts IIId AudiIed Ac:auIts 
fur 1bc years 1991-92111d 1992-93 
~ laid em the 'IibIc of 
LokSailha. 

3 

Shri Karia Munde, the then 
Welfare Minister authenti-
cated the Report on 21.5.96. 
Again. it could not be laid on 
the Table of the House. Again 
the Report was got 
authenticated from Shri 
Balwant Singh Ramoowalia, 
the Welfare Minister on 
7.6.1996 and finally was sent 
on 19th July, 1996 for laying 
on the Table of the House. 
The Annual Report for the 
year 1994-95 was sent to the 
Table Office for laying it 
before the Parliament on 
16.8.96.* 

The Corporation was set up 
in January 1992 and due to 
tecChing publems and all its sec-
tors were not well-organis-
ed there was delay in sub-
mission of the Annual Report 
1993-94. The Corporation 
is in the pnx:ess of 00IJ1U-
erizing its acx:ounIS, setting up 
accounts and financial 
numuals which will held in early 
finaIisalion d IKXXU1Is, so thal 
the wboIe pucess upIO laying 
d ArnIII RqXItin \he Plriallem 
is completed in a time bound 
manner. The translation and 
printing jobs are also being 
... ciad. per the ~ 
mcnsdkCopl. 
The Corporation was set up 
on 13.1. 1992, the first 
financial year was for the 
period 13.1.92 to 31.3.93. 
The first AIIIUIl Report WIS led 
to the Table 0Ifice for layiDg it in 
the Parliament on 24.8.94. 
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2.5 The DUdIer was considered by the Committee on PIpers Laid on the 'Iable at 
their sining held on 7 May, 1995. 

2.6 The Committee noted that the Annual Report and Audited Accounts of 
National Backward Classes Finance and Development Corporation (NBCFDC) for 
the year 1993-94 were laid on the Table on 1.8.1996, i.e. after a delay of 19 months; 
theaedocuments for the year 1994-95 were laid on the lable of the House on 12.9.1996, 
i.e., after a delay of about II ~ months and documents for the year 1995-96 and 
I ~97 were not laid on the Table of the House. In view of the continuous inordinaIC 
delay, the Committee decided to call the representatives of the Ministry of Welfare to 
explain the reasons for delay. Accordingly, evidence was tendered by the Ministry 
before the Committee at their sitting held on 2S September, 1997. 

2.7 When asked why the Annual Accounts of the NBCFDC were not maintained 
property, the Secretary, Ministty of Welfare admitted this fact and stated that they 
had no excuse for that and it was very difficult for them to justify that kind of delay. 

2.8 When asked why an inordinate delay had taken place in translation and 
printing, the witness stated that there was only one translator-in the Corporation 
and she too went on Maternity Leave and the translation work bad to be got done 
from outside the Corportation. The witness admitted that proper monitoring was not 
done by the Corporation. He assured the Committee that everything would be done 
within time in future. 

2.91be Committee do not see any reason for not maintaining the accounts properly 
since this is the second year of their laying these documents on the Table of the 
House. The Committee are also not convinced with the argument advanced by the 
Ministry of Welfare that they did not have sufficient arrangements for translation of 
the Report. The Committee feel that much of the delay could be obviated if the 
NBCFDC had taken timely action in making adequate arrangements for translation 
and printing of the Report. 

1.10 The Committee DOte that the Aaaual Report aad Audited Aeeoaab 01 
NBCFDC lor the yar 1993-94 Weft received by the MiDiItry oa 1.1. 95 lor bebti 
laid oa the '!able 01 the Hoase bat the MiDiItry ant bKk thee docameats to die 
Corporatioa oa 31.10.95 lor veriftc.tioa 01 ftpra. After due Yertftcatioa the 
Caq.ca ................... thaedon ........ totheMiailtry ... 18.1l.95. n.eO.,· eMtee 
....... dleMiaWryolWeII8retook tbnemoatbaiD ...... t.ck ....... iii ws-
totbeCaqwaidiua .... allkatbaolftpns ... the Ccwpor ..... liiio took IIh ...... 
ill yeriftaatioa 01 fipres. The Committee IHI that aadae period 01 .boat 
41h ...... __ taba iD .ailkatioa 01......,. wIlDe lIOoutIIIdeaa-cY __ iDtuI. 
Ia ... pI'OCBL 'lbaeafter. die MiDiItry took iDordiaateIy Ioaa period 01 about 21h 
.. tt. ia prepariDc reYiew aad delay ItatemeDt. The Committee feel that II die 
acbaiaiItntift Miaistry II doia& their work ia IDCb .lacJr .... isInI .......... what 
...... 01 CODtroI dIey would beft 011 die CorpoIatioa ia maIda& tbeaI to lay die 
docaweab _ die 1ab1e oldie HOllIe ill time. n.e Committee leel that ... type 01 
IIppI'OIIda .......... be diKoarqecIla Iatare. TIle C-mittee -aat that IDCb 
'fa ir ...... "oN caaId be espedited tIaroaP.--a COId8cbIYiIib Ia spite 01 mdnIy .,.....,.apoa dlepntnctedCGiitspoadence la'fOlYlaa .................. which ................. ...,... 
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loU The Canunlttee dilpl! .! to DOte tUt their reccIGIIIN'IId ..... are DOt beiDa 
..... due atteatioD both ia die MiDiItry olWeIfare .. well .. ia die CorporatioD by 
DOt IaaplaamtiDa tbaa ia letter aad spirit. 

loll The (AnnIttpe aeed hardly ItnII tUt ia order to &iw timely iafOl'lD8tioa to 
PutiIuDeat about die workia& aad pcrfOl'llllUlCe oldie Corporatioa it is the duty ol 
die AdmiaWntift MiDistry to .. that die Corpontioa'. AIuuuII Report aad Audit 
ACCiOUIIDare laid widIia 911101dh1 olthedo8e of the ........ mtincyear .. reoom ...... ..-w 
by the CommIttee ia para 4.16 oltbeir Secoad Report (Fifth Lok Sabba). 

1.13 The Committee recommend that the NBCFDC in coasultatioa with the 
MiDistry olWeifare sbould devise IOIDe mechanism for repIar inle ...... audit aad 
iDtenIaI coatroI procedure iD the Corporatioa 10 that the IICCOU .... are ...... 0ftI' to 
the Auditon free from basic defects and the time could be saved on IIttOUIIt of such 
audit objectb& 

1.14 The Committee IIIso feel that creatioa of a monitorinl cell joiady by the 
Miaistry aad NBCFDC to keep a do8e watch over the progrrs and timely completion 
olvarioua staas for timely laying of Annual Report aad Audited Accouatl on the 
Table of the HOUle am IIIso help to avoid such delays ia future. 



CHAPTER m 
DELAY IN LAYING ANNUAL REPOIn' AND AUDITED 
ACCOUNTS OF 11fE INDIAN NURSING COUNCD... 

NEW DELHI R>R 11fE YEAR 1994-9S 

1be Iadiaa NIII'Iiat Couacil is • SIabdory Body let up under the Indian Nuni.., 
eo.ciI Ad, 1941 widlthe prime objective 10 praaibe uniform IIaDdanI for II'lIiDiDI 
of aunes. midwives. auxiliary-nune-midwives and heallh visitors. II abo repIIIa 
tbcir professional dbia. For dais purpose lbe Indian Nunin, Couacil periodiaIUy 
C8I'ria out iaspectioa of nUBin, iDJlibllions. 

3.21be AIaIII Rqut -.1 AudiIcd AaxuIII m Ibc Indim ....... CounciL New Deb 
forlbc ~ 1994-9S MR laid aIonp1Ih RevIew and Dday Sa .. ,.,. (.a Ibc 'DIble t:lLck 
s.Ha (.a 16 DD 01.10. 1996. As pcFltIU.I .. ., ...... mlbc em ........ (U-et ia ... 
305 t:l .... FilII Rqut (Fifth Lck SIbba).1bc afaal.,,,,.m cb., ........ 1bouId t.¥e .... 
laid by 31 Dtc Ol.¢ 1995 U. wiIhia 9111011d11 t:llbc dole t:llbc .".. ..... )aI: n...1bc 
..., ia ..,.. fie AmuaI Rqut and AudiIcd AaxuIII 0II1be 'DIble t:lLck SIbba c:mIC 10 
..... 12 ....... 

3.3 Ia the IlafaDeDI laid aJongwilh Annual Rcporl and Audited Aa:ounls of the 
Council for the ya.I994-9S.lhe rc:asoDI for delay have been explained &I under:-

"The cbfa 011 which v.-ious activities were compIeU:d by the Indian NuniDJ 
Couocil for preparing Annual Report and the Audited AccounlJ It8IaDHIl 
for the ya. 1994-95 are 31 under:-

SI.No. 

I. Compilation of Aa:ounlI 

2. S"bmiuioa of lbe Aa:ounlI to Audit 
3. Receipl of lbe draft ..tiled 

Aa:ouats &om DACR 
<t. Reply Jiven 011 poiaIs railed by the Audil 

ill lbe draft report 
5. Receipt of lbe fiDaI Audited Aa:ounls 

&omDACR 
6. Trwd.roa of lbe ccrlificd 8IXOUDlJ and 

lbe audit report ialO Hiadi 
1. Prq.8IioD of A.....t Report 
S. Prq.8IioD of HiDdi veniOll of the 

..... report 
9. Appnw8lladoptioa oflbe Aaaual Report_ 

8udiIed aa:ounlJ by the Executive CCM!!MftMWI 
Fi-.:e CnmmilW 

10. Submission of lbe AnauaI Rcporl_ 
8UdiIed IICaJIIIds (biliapaJ) to lbe ......, 

II 

J....-y.I996 

23.01.1996 
06.05.1996 

21.05.1996 

16.09.1996 

04.10.1996 

18.10.1995 
01.08.1996 

21.02.1996 

4-5 JaIy. 1996 

09.10.1996 
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3.4 The Ministry of Health and Family Welfare <Dcpn. of Health) who were asked 
to furnish clarifications on cenain points furnished the same on 24.4.1997 as undcr:-

POINTS REPLIES 

I. The dates when: 

<a) (i) the audit authorities were approached 
for appointment of auditors for 
auditing the accounts of Indian 

23.1.96 

Nursing Council. for the year(s) 1994-95 

(ii) when they were appointed; 30.1.96 

1.11.96 (b) the Delay Statement and Review were 
prepared by the Ministry; 

(c) 

(d) 

II. 

III. 

the Annual Report and audited accounts 
alongwith Review and Delay Statement 
were got authenticated from the Minister; and 6.12.96 

the Annual Report and audited accounts of 
Indian Nursing Council for the last three 
years. i.e. 1991-92. 1992-93 and 1993-94 were 
laid in the Parliament. 

1991-92 
ru.2l 
1992-93 
4.8.94 

The latest position regarding 
finalisation of the Annual 
Report(s) and audited 
accounts for the subsequent 
year(s) 1995-96. When these are 
expected to be laid on the Table 
of Lok Sabha'l 

The remedial measures taken 
or proposed to be taken both in 
the Ministry and the Indian 
Nursing Council. to ensure laying 
of the Annual Repon and audited 
accounts within the prescribed 
period of nine months from the close 
of the accounting year. in future. 

1993-94 
27.2.96 

The Annual Report and Audited 
statement of accounts for the year 
1995-96 has been received on 11.3.97 
and is likely to be laid on the Table of 
the Lok Sabha in the current 
Budget Session. 

The President. Indian Nursing Council 
has been requested to ensure timely 
laying of these reports. 

3.5 The Committee had earlier examined the matter of delay in laying the Annual 
Report and Audited Accounts of Indian Nursing Council for the year 1981-82 and 
reponed the matter to the House on 14 August. 1984. 
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The Committee had inter-alia recommended as under:-

''The Council should be very careful in laying the Annual Reports and 
Audited Accounts on the Table of the House in future." 

3.6 The Ministry of Health &. Family Welfare in their action taken replies to the 
recommendation of the Committee, contained in the above-said report. had 
inler-aliD stated as under:-

"The views and observations of the esteemed Committee have been noted 
and the Indian Nursing Council has been impressed upon to ensure 
meticulous compliance." 

3.7 The Committee considered the ma~ter at their sitting held on 9 September. 
1997 and regretted to find from the information furnished by the Ministry that the 
Annual Reports and Audited Accounts of the Council for the years 1991-92, 
1992-93. 1993-94. 1994-95 &. 1995-96 had been laid on the Tabic of the House on 
22.4.1993.4.8.1994. 27.2.1996, 16.12.1996 and 14.8.1997 after a delay of about 
4 months. 7 months. 14 months. 12 months and 7~ months respectively and decided 
to call the representatives of the Ministry of Health &. Family Welfare (Department 
of Health) to further elucidate the matter. Accordingly, the representatives of the 
Ministry of Health &. Family Welfare. (Department of Health) appeared before the 
Committee to tender oral evidence on 25 September, 1997. 

3.8 During evidence, the representatives were asked to explain the reasons for 
delay in laying the Annual Reports &. Audited Accounts of Indian Nursing Council 
for the years 1991-92 to 1995-96. They stated that for the year 1991-92 there was no 
delay on the part of the Council as they had sent the documents to the Ministry on 
9 December. 1992. The delay took place on the part of the Ministry. But. since the 
Session was upto 23 December. 1997 the Ministry could not process them and lay 
on the Table of the House in time. 

3.9 When asked whether they were aware of the recommendations of the Committee 
contained in para 3.5 of the first Report (5th Lok Sabha), the witness replied in 
negative. 

3.10 The witness also informed that it is a small body and only 3 or 4 officers are 
there. There was one Secretary, one Additional Secmary, One Assistant Secretary 
and one Accountant-cum-cashier. But the post of the Accountant was vacant from 
December, 1993 to December. 1994 after that one man was posted but that too had 
resigned. Therefore, the Council faced problems. 

3.11 About the remedial steps. the witness added that they had drawn a time-table 
and all the work is being done according to the time-table. The document for the 
ye.-1~97 areexpcc:ted to be placed on the Table of the House before 31 December. 
1997. For, this they have put their Joint Secretary in-charge to monitor the work. 

loU Tbe Com-ittee revet to DOte that hi spite of the UlUnuu:e given by the 
Mlaistry of Health 6: Family Welfare for meticulous compliance of the 
no ...... _oltlle Cammittee, the _II DOt being doae with 1Ift'iousDess. 
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3.15 TIle C 'n.1IIope daltlilellcelOltla tile Mw.try oIBaItIL ..... FUlly 
WeIIaI'e (D i & t 01 ...... ) .... tile eo..dI would ..u IIacere effon. to 
.., "-I .... riII A Alldited Accoaau 011 tile table or the B_ witlabl 
JIIdCI'Iud perW 01 ......... lifter the daR 01 tile KCOIIIItiac Yeai'. To 
el' I .. tile ..... wee 0I1UCb delays, the MiaiItry ..... the CoaadI would 
WOI'k .. per tile reccnmaadlltioa ..... by the Committee 011 hpen Laid 011 the 
1WIIe ........ 3.5 01 Fint Report (Fifth Lok SabIIa) ....... IeIIior off'acen 
....... be ... ,........ ..... boda ia the MiDiItry .... the CaaaciI to eDIIIrr the 
Itrict .... wee 01 tile ..... nc:omane.d ..... 01 tile Coauaaittee. 



CHAPTER IV 

DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOUNI'S OF 
INDIAN COUNCll. OF AGRICULTURAL RESEARCH (ICAR). 

NEW DELHI FOR THE YEAR 1994-95. 
1bc Annual Report and Audited Accounts of Indian Council of Agricultural 

Research (lCAR). New Delhi for the year 1994-95 were laid on the Table of the 
House on 17.12.1996. In terms of recommendation of the Committee on Papers Laid 
contained in para 3.5 of their First Report (Fifth Lok Sabha). the Annual Report and 
Audited Accounts of the Council for the said year should have been laid on the Table 
of the House by 31 December. 1995 i.e. within 9 months of the close of the accounting 
year. Thus. the delay in laying the Annual Report and Audited Accounts had come 
to 11 ~ months. 

4.2 In 1he delay statement laid a10ngwith the documents. the reasons for delay 
have heen explained as under:-

"The Draft Audit Report and the Annual Accounts of the Indian Council of 
Agricultural Research for the year 1994-95 were issued by Principal Director 
of Audit. Scientific Departments. New Delhi on 5.1.1996 and were received 
in the Council on the same day. The final Audit Report alongwith the certified 
Accounts of the lCAR were received on 6.2.96. The Audited Accounts were 
approved by the General Body of the Council at its Annual General Meeting 
held on 9.3.96. In this connection a Statement showing all the events in 
chronological order is as under:-

1. Date of submission of Accounts by 
the body to Auditors 

2. Reasons for returninl the accounts after revision 
if that be the case; indicate also why accounts 

could DOt be certified with qualification 
3. Date of submission of revised accounts to Audit 

where revision was considered essential 
4. Date on WbK:h audit was conducted 

and completed 

5. Date of issue of Draft Audit Report by the 
Principal Director of Audit. Scientific 
Departments. New Delhi to the Director 
General. Indian Council of Agricultural 
Research, New Dclbi. 

6. Date(s} for furnishing of replies to Draft Audit Report 
by the ICAR to PriocipaI Director of Audit (Scientific 
Departments) 

29.08.1995 

N.A. 

N.A. 

16.08.1995 
to 

13.10.1995 
05.01.1996 

16.01.1996 
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7. Issue of final Audit Rcpon by the Principal 
Director of Audit (Scientific Departments). 
New Delhi to the Secretary. Department of 
Agricultural Research and Education. Krishi 
Bhavan. New Delhi with a copy to ICAR 

8. The Audited Accounts were approved by the 
General Body of the Council at its annual 
general meeting held on. 

06.02.1996 

09.03.1996 

4.3 The Ministry of Agriculture (Depanment of Agricultural Research & 
Education) who were requested to furnish information on some more points. have 
furnished the same on 20.3.97 as under:-

POINTS REPLIES 
2 

I. The dates when: 
(a) the Indian Council of Agricultural 23.3.1992 

Research (ICAR) approached the audit 
authority for appointment of auditors for 
auditing their accounts for the year 1994-95. 

(b) the accounts of Indian Council of 29.&.1995 
Agricultural Research were compiled 
and were ready for being handed over to 
auditors; 

(c) The Annual Repon for the year 1994-95 The Annual Repon of 
wu laid on the Table of Lolc Sabha; ICAR for 1994-95 and 

1995-96 were combined 
and laid on the Table on 
17.12.1996. 

(d) the audited accounts were taken up for 7.2.96 to 6.3.96 
translation and printing and the time 
taken in it; 

(e) the audited accounts both in Hindi and 10.12.1996 
English versions were sent to the 
Ministry for being laid in the Parliament; 

(f) the Delay Statement was prepared by 29.11.1996 
the Ministry; 

(g) the audited accounts a10ngwith Delay 4.12.1996 
Statement were got authenticated by 
the Minister; and 

(h) the Annual Repon and audited accounts Year Date of 
of lCAR for the last three years i.e. submission 
1991-92. 1992-93 and 1993-94 were 1991-92 20-4-93 
laid in Parliament; 1992-93 22-4-94 

1993-94 25-4-95 



II. The IlIIesl position regarding 
finalisation of the Annual 
Accounts for the year 1995-96 
and Annual Report and Audited 
Accounts for the year 1996-97 
when these are expected to be 
laid on the Table of Lot Sabha? 

II 

III. The remedial measures taken or 
proposed to be taken both in the 
Ministry and the ICAR to ensure 
timely layin, of the Annual Report 
and audited accounts within the 
prescribed period of nine months from 
the clOIC of the IICCOUnting years. 
in future. 

2 

The Annual Ac:c:ounts. for the year 
1995-96 has been fmalizcd 4: 
printed. The Ac:c:ounts will be laid 
on the Table of the House durin, the 
c:urn:nl Budget Session on receipt of 
the proceedings of the Annual 
General Body meeting of the ICAR 
Society held on 15.3.1997. The 
Audited ac:c:qunts for the year 
1996-97 will be finalized as soon as 
the ICCOUIlts are dOled on 31.3. 1997. 
It is ensured that in future the Annual 
Report as well as Audited Ac:c:ounts 
will be laid on the Table of the House 
in stipul8led period of time. 

4.4 The matter was considered by the Commiuce at their sittin, held on 14 July. 
1997. The conimiuce weft not satisfied with the reasons pul forward by the Minislry 
of Apiculture <Dep.nmenl of Ap'ic:ultural R.ese.ch and Education) and in view of 
the recurrin, delays. the Commiuce decided that the repracati\'a of the Minilll'y of 
Ap'iculture (Depatwenl of Apic:ultural Raearch and Educalion) miJht be invited 
to IIppC&I' before the Commiuce to explain the reasons therefor in detail. 

4.5 Ac:conIingly. atlheir siUiDl held on 26 September. 1997. the Commiuce take 
oral evidence of the representatives of the Minisuy of Apic:ulture (Departmenl of 
Ap'ic:ultural Raean:b and EduCiIion) in the matter. 

4.6 Durin, evidenc:c. when ukcd to explain the reasons for delay in lay in, the 
Annual Reports and Audited Ac:counts for the years 1992-93 to 1995-96. the Scc:retary 
of the Minilll'y of Apic:ulture (Department of Ap'ic:ullunli Rcscan:b and Educ:aIioa) 
st8led that one of the reasons was that the Ap1c:ullurallnstilUlC is sprad allover the 
c:ountry and has 73 Research Instituta. Sometimes there was delay ia JelIin, the 
required informalion of such • larJe number of Instituta in time. The wi1aess abo 
staled that for the ye. 1994-95 they had received the Audited Report .. laic .. iD 
FebruIry. 1996 ... after that il was placed before the Annual Ge.onI Mcetia, iD 
Man:b, 1996. The GeacnI Body asbd for eqll.nation from the Fmancial Advisor 
aad after giviD, explanation the Report was u.nsIated illlO Hindi. ,ot priDted ... ia 
this procell it was delayed. 

4.7 When aUed to eltplaia about the time taken for translatioll. the witneu st8led 
tbat ODe moalb WII IKea ill it. On being asked about the ... taken to curtail the 
delay. the witDeU stIIed Ihaa Ibty had already discussed the IIUIIIer at Ihe level of 
• ........ 'NlllfIlLak ....... 6.5.l997. 
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Director-General and directions have already been given to all the senior officers so 
thal the Annual Repons and Audited Accounts could be laid on the Tahle of the 
House within the stipulated period of nine months from the close of the accounting 
year in future. 

4.8 The Ministry of Agriculture (Department of Agricultural Research and 
Education) who were requested to furnish information on some mote points had 
furnished the same as under:-

POINTS REPLIES 

2 

I. It has been stated that the Council 
submitted the accounts for auditing 
to the Auditors on 29.8.95 and the 
audit was started on 16.8.95. 

Please clarify how the audit The Audit team. in addition to 
started before submission of audit of consolidated accounts of 
Accounts by the Council to ICAR. also conducts the scrutiny of 
the Auditors? accounts and allied re4:ords of ICAR 

Hqrs. on the basis of which 
consolidated Accounts arc 
prepared. For the year 1994-95. the 
audit was c.onducted from 16.8.9~ 
to 13.10.95. As at the start of 
audit. the consolidated accounts 
were under finalization hence the 
same were submitted to the audit 
on 29_8.95. In the meantime. the 
audit team scrutinazed the accounts 
and allied records of leAR Hqrs. 

11. It has been stated that the audited 
accounts were sent by the Council 
to the Ministry for being laid in 
Parliament on 10.12.96 and the 
delay statement was prepared by 
the Ministry on 29.11.96 and 
accounts were got authenticated by 
the Minister on 4.12.96. 

Please clarify how the delay The audited accounts both in Hindi 
statement and the audited and English were sent to the 
accounts were prepared/got Ministry for being laid in the 
authenticated from the Parliament on 10.12.96 and the 
Minister before receipt delay Statement were prepared by 
of audited accounts from the the Ministry on 29.11.96 and 
Council. authenticated by the Ministry on 

4.12.96. 



III. It has been replied that the annual 
report of the indian Council of 
Agricultural Research (ICAR) for 
the year 1994-95 and 1995-96 
were combined laid on the Table 
on 17.12.96. 
a) Please verify the fact 

whether the annual 
repon for the year 
1994-95 was also laid 
on the Table on 17.12.96 
alongwith annual report 
for the year 1995-96. 
since it has not come 
up in Bulletin Part-I 
dated 17.12.96; and 
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2 

Prior to 1995, the annual report 
for DARFJICAR were prepared 
separately i.t., DARE repon was 
printed for the current financial year 
and the ICAR repon of previous 
financial year. It was decided that the 
Annual repon of DARE and ICAR 
should be same to avoid duplication 
of information. In order to comply 
with new arrangement and to 
prepare the report up-to-date the 
Annual Report of 1995-96 also 
contaaned achievements of 1994-95. 

b) if not, please specify the date The annual report of ICAR prepared 
when the Annual Report for for 1995-96 also contained the 
the year 1994-95 was laid on achievement of 1994-95 was laid on 
the Table of the House. the on 17.12.96. . 

4.9 The Committee repel to note that the Annual Reports and Audited Accounts 
oIthe Indian Council of Agricultural Research for the year 1991-92 to 1994-95 were 
laid OD the 1lable of Lok Sabha after delays ranging from 4 to 1111:z months. 

4.10 From the infonnatioa fumished by the Ministry of Agriculture (Department 
of Alric:ultural Research and Education), the Committee fiDCI that the Council 
compiled and handed over the accounts to Auditors for auditing OR 29.8.1995,i.e., 
after about 5 months from the close of the accounting year. The Committee feel that 
aU out e«orts are not made to ensure that compilation of acc:oums etc. are completed 
well ia time accordiag to a pre-cietermined schedule. The Committee recommend 
that the Council in consultation with the Ministry of Agriculture and the Council 
should devme some sort of concurrent audit system so that much of the time is saved 
ia c:ompilation of accounts after the close of the ac:counting year. 

4.11 The Committee also rlDel that the ac:counts were submitted to the auditors for 
....... 01119.8.1995 but the auditors started the audiliDaoa 16.8.1995 and c:ompIeted 
OR 13.10.1995. The Committee fail to understand bow the Audit started before 
handiDl over the doc:umeats to Auditors. The Committee are not satisf"1ed with the 
moulded information furnisbecl by the MiDistry of Apiculture (DeputmeDt of 
ApXuhunI Researdt and Educ:alioa)_ theiraftic:e Memonmdum dated 21.5.1998 
that the Auditors, prior to bandia& Ofti' the cIoc:uIDads, scrutiailed the W"'«Mmts and 
allied records of ladiaa Council of Apic:ultunI Resean:h HeadqUlll1ers. The 
Committee feel that scrutiny of records etc., OD the basis of which the ac:couats 
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11ft prepared, is the soul of Auditing and hence it CIlDIIOt he _paratedlrom the 
lIduaIaudit. The Committee adl'ise to the Ministry of Agriculture to a..- liYinl 
.acb twistiaa replies ia future. 

4.12 The Committee further note that Auditon took about 5 moaths in 
ful'llisbia& their fiDaI Report to IndiaD Council of Agricultural Research i.e. oa 
6.1.1996. The Committee see that such a long time taken is just because of 
iIIlperfect IICCOUDtI Iumded over to auditon for auditiDg which pve birth to a 
nUlllber of objectioas by the auditors. The Committee feel that ICAR will make 
aU out.orts to maiataia their accounts fa such a way that miaimum obJectioal 
micbt be raised by the audit authorities while auditing the accounts. 

4.13 The COIIUIIittee rqret to take DOte that the Audited Accouatl were 
approved by the Geaerai Body of the Couacil at its Aaaual GeaeraI Meetlai 
held OD 9.3.1996 aad the approved accouats were sent to the Miaistry after 
about 9 mouths, i.e., on 10.12.1996 for being laid on the Table. The Committee 
faU to undentaad why the Council withheld the documents atid took 9 IDOnths 
in forwardia& them to the Ministry. The Committee do not appreciate the c:asuaI 
appl"CNICh 01 the Coancil with which the whole matter has been dealt with. The 
Committee are bound to presume that the Ministry of Agriculture also did not 
pur..e the matter 1Pith the Council at any stage and worked leisurely which led 
to iaonIiaate delay in laying these documents on the Table of the House. The 
Committee desire that the Ministry of Agriculture and the Council should 
discourqe such attitude to eliminate delay in future. 

4.14 The Committee rtDd that the Council sent the Audited Accounts to the 
Ministry of Agriculture for being laid on the Table on 10.12.1996 and the delay 
statement was prepared by the Ministry on 29.11.1996 and the same was lot 
authenticated by the Ministry on 4.11.1996. The Committee do not unclentaad 
bow the delay statement was prepared and got authenticated prior to receipt of 
Audited Accounts from the Council. The Committee hope that the matter will 
be looked into by the Ministry seriously. 

4.15 The Committee regret to note that the Annual Report of Indian Council 
of Agricultural Research for the year 1994·95 and 1995·96 was combined and 
laid OD the Table on 17.12.1996. The Committee are not convinced with the 
reply furnished by the Ministry in this regard that the Annual Report for the 
year 1995-96 also contained achievements of Indian Council of Agricultural 
Research for the year 1994·95. On perusal of the Annual Report for the year 
1995·96, the Committee do not rtDd any specific mention that this Report abo 
coatain the achievements of the Council for the year 1994-95. The Committee 
feel if it was so, this fact would have been categorically mentioned in the Aaaual 
Report for the year 1995.96. The Committee desire that this matter may be 
looked into thoroughly aad in future Anoual Reports together with Aaaual 
Accouats sbouId be laid on the Table of the House for each year separately. 

4.16 The Committee note that the Annual Report for the year 1995·96 was 
laid within stiprdated time, i.e., on 17.12.1996 but the annual accounts for the 
same year were laid on the Table on 6.5.1997 ,i.e., after a delay of about 4 moaths. 
The Committee feel that the ma.aner in which the documents laid on the Table 



22 

atthe HOUR do not present the raIiItic picture at the perlonnaace atthe CoandL 
Tbe CommHtee, therefore. feel that this fact should be realised in riPt perspective 
and eftorta should be made to lay the Annual Report and Audited AcccMmts 
toptber In future. 

4.171n view of the recurring delays in laying these documents on the Table at 
the House, the Committee feel it necessary that the Ministry of Agriculture 
(Department of Agricultural Research and Education) and the Indian Council 
of Agricultural Research sbould draw up a time schedule for eacb stage involved 
in finalisation and timely laying of tbese documents. The Committee also desire 
that off'acen at sufficiently bigber level both in tbe Ministry of Agriculture 
(Department of Agricultural Research and Education) and in the Council should 
be ... igned tbe responsibility to keep a close watch in ensuring that these 
documents are completed and laid on the Table within 9 months of the dose at 
the accounting year. 



CIIAPI'ER V 

DELAY IN LAYING ANNUAL REPORT AND AUDmID ACCOUNTS 
OF SHR! LAL BAHADUR SHAS'I1U RASHTRlYA SANSKRIT 

VIDYAPEHA. NEW DELHI FOR mE YEAR 1994-95 

The Annual Report and the Audited Accounts of Shri Lal Bahadur Shastri 
Rashlriya Sanskrit Vidyapcetha. (S.L.B.S.R.S.Y.) New Delhi for the year 1994-95 
were laid together with Review and Delay Statement on the Table of Lolt Sabha on 
3.12.96. As per recommendation of the Committee on Papers Laid on the Table. 
contained in para 3.5 of their First Report (Fifth Lolt Sabha). the aforementioned 
documents should have been laid on the Table of Lolt Sabha within 9 months of the 
close of the accounting year i.e. by 31 December. 1995. Thus. the period of delay in 
laying the AnnualRcport and Audited Accounts on the Table of Lolt Sabha came to 
about 11 months. 

5.2 In the delay statement laid a10ngwith Annual Report and Audited Accounts. 
the reasons for delay had been explained as under:-

"There has been some delay in laying the Annual Report and Annual 
Accounts of Shri Lal Bahadur Shastri Rashtriya Sanskrit Vidyapeetha, New 
Delhi for the year 1994-95. The report was prepared for publication on 
11.1.1996. The Shista Parishad of the Sanskrit Vidyapeetha approved the 
Annual Report on 15.7.96. The fulfilment of the prescribed procedure 
including translating & binding resulted in the Vidyapeetha sending us the 
copies only on 31.7.96. The Annual Accounts of the Vidyapeetha has also 
received on 9.9.1996. The Annual Report and the Annual Accounts for 
1994-95 arc now laid on the Table of the House." 

5.3 In this connection. the Ministry of Human Resource Development (Department 
of Education) who were requested to furnish information on certain points had 
furnished the same as undcr:-

POINTS 

I. The dates when: 

(a) the accounts of S.L.B.S.R.S. V. 
were compiled and were ready for being 
handed over to auditors; 

(b) the accounts were actually 
handed over to the auditors; 

(c) the auditing of accounts 
commenced by the auditors 
and the time taken in it; 
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REPLIES 

2 

30.06.1995 

07.07.1995 

08.03.96 to 23.05.96 
(SO working days) 



(d) the Annual Report was 
finalised; 

(e) the Annual Report and Audited 
Accounts were got approved 
from the A.O.MJGeneral Bodyl 
ExecutivelFinance Committee 
of the S.L.B.S.R.S.V. 

(f) the Annual Report and 
Audited Accounts were 
taken up for translation 
and printing and the 
time taken in it; 

(g) the finalised Annual Report 
and Audited Accounts in both 
Hindi and English versions 
were sent to the Ministry 
for being laid in Parliament. 

(h) the Delay Statement and Review 
were prepared by the Ministry. 

(i) the Annual Report and Audited 
Accol:lllts alongwith Review 

2 

'The Annual Report was 
finalised on 11.01.96. 
(i) Annual Report 1994-95 
approved by General Body 
on 11.01.1996. Audited 
accounts approved by 
Finance Committee on 
16.09.96 in its 14th 
meeting. 
Annual Report 1994-95 
taken up for translalion 
in April 96 and printed 
in July. 1996 Audit 
AccolUlts-27.6.96. 

A.R. - 31 July. 1996 
A.A. - 06 Sept.. 1996 

7.10.1996 

and Delay Statement were got 
authentic8ted from the Minister; and 

A.A. - 8.10.1996 
A.R. - 9.09.1996 

0) the Annual Report and Audited 
Accounts of S.L.B.S.R.S.V. for the 
last three years i.e. 1991-92. 1992-93 
and 1993-94 were laid in Parliament. 

1991-92 - 25.04.1995 
1992-93 - 25.04.1995 
1993-94 - A.A. 19.12.1995 
- A.R. 25.04.1995 

II. "The latest position regarding 
finalisation of the Annual 
Repon(s) and Audited Accounts 
for the subsequent year 1995-96. 
When these are expected to be 
laid on the Table of Lok Sabha'! 

III. "The remedial measures taken or 
proposed to be taken both in the 
Ministry and the S.LB.S.R.S.v. to 
ensure timely laying of the Annual 
Report and Audited Accounts within 
the prescribed period of nine months 
from the close of the .accounting year. 
in futurP.. 

Annual Report 1995-96* is ready 
for approval of the Karya Parishad. 
"The accounts have since been 
audited and the audited accounts 
are likely to be received shortly from 
Principal Director Audit. Central 
Revenues. New Delhi. 
Audited AccolUlls. 
More vigorous efforts will be made 
to get accounts cleared. 
(ii) Efforts will be made to get the 
Annual Report approved from 
various bodies in time. 



5.4 The matter was considered by the Committee on Papers Laid on the Table at 
their sitting held on 14 July. 1997. 

5.5 The Committee aft unhappy to DOte that the ADDuai Report and Audited 
Accounts orSbri LalBabadur Shastri Rasbtriya Sanskrit Vldyapeetha for the year 
1994-95 were laid on the Table of Lok Sabha after a period or II months. These 
documents for the year 1995-96 which were required to be laid on the Table of the 
House on 31 December, 1996 have not so far been laid. 

5.6 The Committee aft distressed to note from the information furnished by the 
Ministry rI HUIIIIID Resoun:e Development (l)epartment uI Education) that 8 _ths 
were taken by the Auditors ia commenc:ing the auditing of the Accounts after their 
receipts from the VKlyapeetha on 7.7.95. FurtMl"II1OI"e, the Auditors took 2lh_ths 
in auditing the accouats. The Committee do not see any reason why I ()11l months 
were taken at the stage or auditing or accounts. After receipt rlaudited accounts, the 
Finance Committee took 4 months for its approval. The Committee regret to note 
that the ADDuai Report which contained administrative matters only was finalised 
after 9V:! months after close of the accounting year. Further for laying of these 
documents, the Ministry took 3 months after their receipt from the Vidyapeetha on 
6.9.1996. 

5.7 The Committee further note that the ADDuai Report and Audited Accounts of 
the Vidyapeetha for the last 3 years i.e. 1991·92, 1992-93 and 1993-94 were .Iso 
laid on the Table orLok Sabha after delay of about 28. 16 and 12 months respectively. 

5.8 The Committee are or the view that the matter of laying the documents on the 
Table or the HOUR bas not received adequate attention either by the Vldy.peetha or 
by the Ministry 01 HUIIIIID Resource Development (Department or Education). Had 
the Minist.-y and the Vidyapeetha pursued the matter with the audit authorities for 
early auditing of accounts much of the delay could have been cut down. The documents 
for the subsequent year 1995·96 have not yet been laid. The delay is obviously 
inordinate and inhibits total lack of obligation to Parliament by the concemed 
authorities both in the Vidyapeetha and the Ministry. The Committee take serious 
view or the lapse and recommend that immediate remedial steps be taken by tlK 
Vidyapeetha and the Ministry inter-alia by drawing up a time-bound schedule 
for the preparation of Annual Reports and Accounts, their auditiag, approval 
and laying on the Table of tile House. For the adherenc:e of the time schedule so 
drawn up, some senior ofT'lCers in tlK Vidyapeetha and the Miaistry should be 
eatrusted with the responsibility of monitoriag the PI"Op'ell or each and every 
stage involved. in rmalisatioa 01 the Annual Reports and Audited Accounts. 



CIIAPTEIt VI 

DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOUNTS OF 
CENTRAL COUNCIl FOR RESEARCH IN UNANI MEDICINE, NEW DELHI 

FOR YEAR 1994-95 

The Central Council for Research in Unani Medicine. (CCRUM). an autonomous 
oraanisation under the Ministty of Health and FlIJ1lily Welf.rc. Government of India 
was established in 1979 under the Societies Registration Act. 1860. The main 
objectives of the CCRUM .rc the formulation of aims and patterns of research on 
scientific lines in Unani Medicine and to initiate. aid. promote scientific research on 
different aspects. fundlU1lental and applied. of Unani Medicine. 

6.2 The Annual Report and Audited Accounts ofCenlral Council for Research in 
Unani Medicine. New Delhi for the year 1994-95 were laid on the Table of the House 
on 3.12. 1996. In terms of recommendation of the Committee on papers laid contained 
in para 3.5 of their First Report (Fifth Lok Sabha). the Annual Report and Audited 
Accounts of the Council for the said year should have been laid on the Table of the 
House by 31 December. 1995 i.~. within 9 months of the close of the accounting 
year. Thus. the delay in laying the Annual Report and Audited Accounts came to II 
months. 

6.3 In the delay statement laid alongwith the documents. the reasons for delay 
have been Clplained as under ;-

As per Rule 55 of the Memorandum of Association of Rules. Regulations and 
Bye-laws of the Council. the Annual Report of the Council together with audited 
statement of accounts is to be laid down on the Table of Parliament within nine 
months of the close of financial year. There has been some unavoidable 
circumstances due to which the Report could nOl be laid down on the Table of 
Parliament well in time. Reasons for delay is given below in chronological 
order ;-

I. Date of Submission of Accounts to DGACR 30.6.1995 
2. Period of Audit 28.8.1995 

to 
29.9.1995 

3. Date of receipt of final Audit Report from DGACR 2.1.1996 
4. Completion of the process of receipt of 14.8.1995 

Annual Report from different InstituteslUnits 

5. Circulation of Report to Members of the 6.10.1995 
ScientifIC Advisory Committee 

6. Date of approval of Audit Report &: Audited SlIItemeftt 28.2.1996 
of Accounts by Standing Finance Committee 

7. Date of IIppI"OvaII.soption of the Audit! Annual Report 1.3.1996 
by the HFM in his capacity as President of the 
Governing Body 



I. HiDdi __ '''ion 01 die .... 2.1.1996 
9. 0. oI .... iuina of A.uaI Report ....... die 

Audited Report A Aa:ouaIs in die MiaiIIry of 
Hcahh A FIIDiJy WeIf~ 

24.10.1996 

10. 0. of .......... of 'Delay sc ...... ' ill die 
MiniIuy 01 Hcahh A F...uly Wdf~ 

24.10.1996 

6.4 The MiaisUy of Hcahh A Fllllily WeJf~ (Depa ...... 01 ISMAIl) who were 
reqlt"fed 10 funaish iafOllll8lioD 011 IOIDC more poiDta. ..... finished die __ a 
UDder :-

POINTS 

I. "The d8Ia when : 
(a) The action for ...,aiDImeDI 

of .. IOn for auditiai 
abe IICCOUIICI 01 CatIraI 
Council for RmlfCh 
in U...u Media. for abe 
ye. 1994-95 .. iDiIiIIrcd : 

(b) The KCOUIIII 01 CCRUM 
were compiled ... were 
ready for beiq b8Ddcd 
OWl" 10 abe aIdiIon. 

(c:) The Auuallteport .a 
ra .... ited. 

(d) The Auuallteport • 
Audited Acc:cuIII were 
... up for __ 1Ibon .... ..-.._Ihe 
time ... ill it. 

2 

(aAb) The Director of Audit, 
Cntral Revenuel arc the 
Standin, Statutory Auditors 
for the Central Council for 
Relearch in Unani Medic:ine 
(CCRUM) for auditin, of ill 
lICc:ouall for abe yCAr 1""-95. 

The CCRUM lubmitted rhe 
ICCOUIIII for the ye. 1994-9510 
Direc:tor 01 Audit 011 30.6.95. The 
IICCOUIIII wen: audited by the ICaIIl 
seal by Dircc:tor of Audit from 
21.1.95 to 29.9.95. 
The Annual Report .t Audited 
Ac:c:ounll for abe yCAr 1""-95 
were approved by the Govcrnilll 
Body in ill meetin, held on III 
MIrc:h. '96. However, the minuICI 
of the meetin, were lpPFOVed on 
15.3.96. 

The Hindi tranllation of the 
Annual Report .nd Audited 
Acc:ouaII .. completed by abe 
Cou.cil by 2.1.96 aad the 
priII1ed yersion of .... Report 
bod! i. Hindi .... EaJlilb .. 
received ia tile Miailtry oa 
24.10.96. 



(e) The Delay Statement and 
Review were prepared by 
the Ministry. 
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<0 The Annual Report and 
Audited Accounts alongwith 
Review and Delay Statement 
were got authenticated from 
the Minister. 

(g) The Annual Reports and 
Audited Accounts of CCRUM 
for the last 3 years, j.~., 
1991-92, 1992-93 and 
1993-94 were laid in the 
Parliament. 

II. The last position 
regarding finalisation 
of the Annual Report and 
Audited Accounts for the 
sub~uent year 1995-96. 
When these are expected 
to be laid on the Table of 
Lok Sabha? 

1lI. The remedial measure taken or 
proposed to be taken both in the 
Ministry and the CCRUM to 
ensure timely laying of the 
Annual Report and Audited 
Accounts within the prescribed 
period of nine months from the 
close of the accounting year, in future. 

2 
The Delay Statement and 
Review were prepared in 
this Ministry on 18.11.96. 

Annual Report and Audited 
Accounts alongwith Delay 
Statement and Review were 
got authenticated from the 
Hon'ble Minister on 22.11.96. 
The Annual Reports and Audited 
Accounts of the CCRUM for the 
last 3 years were submitted for 
laying on the Table of both 
Houses of Parliament on the dates 
indicated below:-
1991-92 18.7.94 
1992-93 18.7.94 
1993-94 27.3.95 

The Annual Report· for the year 
1995-96 has already been approved 
by the Governing Body in its 
meeting held on 28.11.96. The 
CCRUM have stated that the Report 
is under print and the same is 
expected to be laid on the Table of 
both Houses of Parliament during the 
forthcoming Budget Session. 

A calender of activities has been 
prepared for 1996-98 wherein 
target dates have been indicated for 
the Council for various activities in 
such a manner that the Annual 
Report &: Audited Accounts are 
ready for laying on the Table of 
both Houses of Parliament in its 
Winter Session. 

6.S. The Committee considered the matter at their sitting held on 13.6.1997. 
6.6. The Committee are COIIItniDed to DOte that the AaDual Report aad AacUted 

Ac:eounts of the Ceatnl CouDdI for Research ill UDUi MediciDe, New Delhi for the 
ywar 1994-95 were laid 011 the Table of the Hoase 0113.11.1996 after a delay of aboat 
llmoa'" after dc.e of the KCOUIItiDl year. These documeats for the subHqaeat 

-Laid OIl t2.5.1997. 
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year 1995-96 wbk:b were required to be lUI .. the 18bIealLok s.w. by 31.11.1'" 
were also laid with a delay of about 4Jh moaths, i._., .. 11.5.9'7. 

6.7 The Committee IiDcl from the delay statemeat ud lUt.eqaeat laIonaadoa 
IumiIbed by tbeMiDiltry olHeaItb .... FIIIIIIIy Welfare (Deputmeatol ..... s,... 
of MediciDe aad Homoeopathy) that 6 mouths were takea ill auditbaa the accouatl 
by the auditon. The ConlJlnittee regret to DOte that __ It. time I'eCJOIIIIIMIMh by 
the Committee OD Papers Laid ill para 3.5 oftbeir F1nt Report (5th Lok Sabba) for 
auditiDc ofaccouatl, for prindag of the Report ........... It to the Gownuaeat for 
laylDc 011 the 18bIe althe HGUIIe, were COIIIWDed by the aaditon alGae III auditiaa of 
the IICCOUDtI. The Commltfer feel that the MIoiItry ud the CouadIIailed to purwe 
the matter with the Auditon lor early auditing of aa:ouats. Tbe C ....... 1Hee aIIo DOle 
that after receipt of the Audit Report from the Auditors and the IlDaliladoa of the 
Annual Report, the Couacil took about 2 months in lettinl the approval oftbeM 
documenll from the Geueral COUDcH. An iDordinately lonler time 01 more than 
6 montlu WIll abo lakeD ill tnuIIIation and printina of the ADiiual Report. ud the 
Audited Accounts. After translation and printinl' the Council took 2 months ill 
forwardiJlB these documents to the Miniltry for layiDl them on the Table of 
LokSabha. 

6.8. The Committee are unhappy to note that the Miniltry of Health and Family 
Welfare has been failing to lay the Annual Report. and Audited Accountl 01 the 
CouacD in time since the hut four yean, i.e., 1991·92, 1992-93, 1993·94 and 
1994-95. The Committee are constrained to observe that the matter .... not taken up 
with a lease ofurxency and Hriousnea which it deserved. A cuuaI approach wu 
adopted which relUlted in iIIordinate delay in layiDl the documentl on the Table of 
the HOUle. The Committee, therefore, desire that the Ministry • well. the CouncU 
IIhouId draw up a time bound IICbeduIe for ''' .. Illation of AanuaI Report IUId Audited 
Accountl right from the appointment of statutory auditors to the stale of "YinK 
them OD the Table ofLok Sabha 10 that in future tbeH dOC'lllMDti of the CouncU are 
laid 011 the Table of the House within 9 months of the dOH of the accountinl yean. 
For the adhereace 01 the time schedule 10 drawn up, some senior ofIicers in the 
Miaistry aad in the CouncU should be entnlsted with the respoIIIibllity oflllOllltortna 
the PI'Op'lSl ohach and every stale involved in fmalilalion 01 the Annual Report 
and Audited Accounts. 



CllAPlDVD 

Dm...AY IN LAYINO ANNUAL REPOkI S AND AUDl1ED ACCOUNI'S OF 
Al.l.AHABAD MUSEUM SOCIE'IY. AI.l.AHABAD. FOR THE YEARS 

1992-93 AND 1993-94 

The ........ Iteport aM Audited Accou ... of AI ..... MlIICum Society. 
A .......... for die,... 1992-93 .... 1993-94 Oft Ihe TIIbIe of Ihe Houle of 3.9.1996 . 
.. .... of .. =- ollhc ()wmninee c:oatejted in .... 3.5 of Iheir Pint 
ItepaIt (Fifth LaIt s.IIha). Ihc AuualIlcpon ..... Audited AccounIs of Ihe MUICUIIl 
far'" aid yanlhould have beelliaid Oft Ihc TIIbIe of the Houle by 31 Deccmba". 
1993 .... 31.11.1994 rapec:lively i.e. wiIbia 91110111h1 of the clole of the 1CCOUIIIi., 
ye.. 1'buI, TIIbIe of ... Hcuc 31.12.1994 rapectively i.e. withi. 9 IDOIIIbs of the 
clole of the KCCUIfja. y..-. 1'buI, Ihc delay in layi .. the Annual R.eporu 8IId Audiled 
Acc:ouIIIa of the yan 1992-93 ..... 1993-94 cunc to about 32 ud 20 moab 
I'elpeClively. 

7.2 •• the IUlemCDt 8Ioapidl the documents. the I'CUODI for delay h8d been 
explained as under:-

"The documetds c:ouId IIOl be laid within the stipulalcd period due 10 the 
aon-reccipt of the umc from the Aa:ounIaIIt General (Audit). Un. Pr8dah, 
AI ...... as the order relalin. 10 eftlnllbnent of audit of the accounts of 
Ihe MUICCIIII for the year 1992·93 and Oft"'" 10 the CompIroIler Ii Auditor 
GcacraI of India were issued by Govcmmeat of India, Ministry of Faunce 
(Dq-.lncat of Economic Affain). Budpt Division Oft 2.1.1995. 

A brief 8CCOUDII of the IlCpI involved in fiul..,the report is as UDder ;-
I. DMc Oft which copies of the lJUluai 8CCOUDII 

for 1992·93 were supplied 10 Ihc Audit. 02.01.1995 
2. Duration of Ihe Audit 03.02.1995 

tg 

21.02.1995 
3. 0.. of cIiIcuaaa 0I1DIpec:Iion Repon 01 

1992-93 .... 1993-94 22.02.1995 
<t. 0.. oe wIIich Ihc chft Audit Report ... 

NCeiwd flamlhc Amou8_ 0encnI Audit-I. 
U.P .. AU......, 30.3.1995 

5. 0.. oe wbic:b chft Audit Repon w. replied 02.05.1995 
6. 0. of ..... of c:apJ 01 Audit ~ 

(BaaIiIh wnioe) from the AccauMw 0e8cnL 
Audit-I. U.P .• AI ........ 30.05.1995 

7. 0.. ollpPl'OVal 01 A.ccouIItI by Ihc Bualliw 
ao.d 31.07.1995 
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8. o.c of receipc of Ibe Hiadi venioII of Ihe 
Audit Ccrtifiafe from Ibe Aa:ounaant General. 
Audit-I. U.P.. AIWwtwt 01.01.1995 

9. o.c 01 receipc of requisite number 
01 copies of Ibe Audited ~ts for aDd 
Aa.IiIed Report (EaJlish .t Hiadi \'Cr'ID) ia 
Ibe Depa. of CulIUre from Che 0rpaiaIi0a. 01.11.1995 

0. m:eipI 01 the docUIDeIIlI meaaioacd • No.9. Ibe ..ae weft e~ ie .... 
DqJMIUieDt. By Ibe lime Ibey weft proc:cucd for ~ 0( MiaiII« 01 Sea, 
die Badpc Seuioa ollbe r.ti..ueat .. OWl' (i.e. 13.3.1996). 

Effartl wiD be IIUIde 10 tee Ibat Che AuaaI Report ... Audited Sf .... 01 
Aa:oIa oldie Museum ~ pIa:cd befOR Ibe I'IrtdmaIl wiIbie die IIipuJ.Ied lime-Iimi'-. 

7 .31be MieiIuy 01 HuIun ~ DeYeIopIIIeaI <Dep.tmeal 0( CuIbn) who 
wac reqIIeJted 10 funish iafcrmaboa OD JOllIe more poiDU. a.d funIiIbcd Ihe ... 
08 9.12.1996 ..... :-

POINTS 

I. The data wbea : 
(a, Ibe action for appoildmeDl 01 

audiIOn for 8IIditiaa Ibe 
IIC:COU8II 0( AIWyhad Muscam 
Socidy for die JI*II992-93. 
1993-94 •• iaiIi8Ied 
byAMS. 

(b) Ibe 8CCOI ..... oldie ADIIIIIbwt 
M .... Soc:iecy .~ compiled 
.ad.~ lady for beiltJ ....... 
OWl' 10 audiIon; 

(c) Ibe A....a R.cport •• (uaahIcd; 

(d) Ibe ~ R.cport aDd AadiIed 
Aa:ou8U weft JOllpplOVcd froaa 
Ibe AG.M.IGeamII Body/E.ucaliwl 
FiMDce Qwmjcta: oldie ADIIIIIbwt 
W.e_ Soc:iety. ~ 

REPLIES 

2 

The malta' rea.ie, 10 aadir 0( 

Che 8CC4UIIU of Che AIIahabed 
MIIICUIII Socidy (AMi) for y..-
1992-93 •• IMa up by AMS 
with die Ac ........ GeaaaI 
(Audit) I. U.P .• AlIIibIIat lOa 5dI 
Decc •• _ •• 1993. ~ order 
of MiDillry of Pi •• ace for 
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199:J.94-8, No. II' . 19M. 
1992-93----m.I2.I9M. 
1993-94-31.07.1995_ 



II. 

(e) the Annual Report and 
Audited Accounts were 
talten up for translation 
and printing and time 
taken in it. 
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(f) the delay statement and Review 
were prepared by the Ministry. 

(g) the Annual Repon and 
Audited Accounts a10ngwith 
Review and Delay Statement 
were got authenticated 
from the Minister; and 

(h) the Annual Reports and AuditC41 
Accounts of the Allahabad 
Museum Society. Allahabad for 
the last three years 1989-90. 
1990-91 and 1991-92 were laid 
in Parliament. 

The latest position. regarding 
finalisation of the Annual Report (s) 
nnd Audited Accounts for the sub-
sequent year (s) 1994-95 and 1995-96. 
When these are expected to be laid 
on the table of Lok Sabha. 

2 

Im-93: The work was taken 
up in the farst week of 
December. 1993 and completed 
by the fourth week of 
December. 1993. 
1993-94: The work was taken 
up in the first week of 
December. 1994 and completed 
by the fourth week of December 
1994. 
1992-93-29.2.1996. 
1993-94-29.2.1996. 
(a) The relevant file/papers were 

submitted for approvaV 
authentication to Minister of 
State (E&C) on 8.3.1996 
and were received back on 
14.3.1996. without singing 
as the Parliament was 
adjourned. 

<b)The file was again submitted 
on 17.7.1996 for approvaV 
authentication of HRM and 
received back in Section duly 
authenticated on 20.8.1996. 
It was sent to Lok Sabhal 
Rajya Sabha on 30.8.1996 
for laying before the 
Parliament. 

L.S. R.S. 
1989-90 26.8.91 10.9.1991. 
1990-91 14.7.92 10.7.1992. 
1991-92 22.4.1994 26.4.1994. 

<a) Allahabad Museum Society bas 
informed that Annual Report 
and Audited Aa:ounts for the 
year 1994-95 are ready for sub-
mission to Department of 
Culture for laying them before 
the Lok SabhalRajya Sabha and 
the requisile number of copies 
are being sent shortly. 



III. the remedial measures taken or 
proposed to be taken both in 
the Ministry and the Allahabad 
Museum Society. Allahabad to 
ensure timely laying of the 
Annual Report and audited 
accounts within the prescribed 
period of 9 months from the close 
of the accounting year. in future. 
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2 
(b) The audit of Annual Accounts 

or the year 1995-96 was 
concluded by Accountant 
General (Audil)-I. Utw 
Pradesh. Allahabad on 1st 
November 1996. The Audit 
Report and the Audit 
Certificate are awaited for 
audit. 

Necessary instructions to compile 
the Annual Accounts and Annual 
Report by 30th June. each year 
since been issued to the officials! 
officers concerned. Concerted 
efforts will ~ continued for laying 
of the Annual Report and Audited 
Accounts as per the prescribed 
time frame. 

7.4 The matter was considered by the Committee at their Silting held on 7.5.1997. 

7.5 The Committee a~ distressed to note that the Annual Reports and Audited 
Accounts of AUahabad Museum Society for the yean 1992·93 and 1993·94 which, 
in terms of the recommendation of the Committee made from time to time, ought 
to have been laid bero~ Parliament by 31 December, 1993 and 1994 rapect.ively 
i.e. within 9 months of the close of the accounting year, we~ actually laid on the 
Table of Lok Sabha on 3.9.1996. Thus, the~ we~ delays of about 32 and 20 
months in laying of the documents for the yean 1992·93 and 1993-94 rapectively. 

7.6 The Committee find from the delay statement and subsequent information 
furnished by the Ministry of Human Resource Developmenl (Department of 
Culture) that much of the delay took place in appointing the statutory auditon 
i.e. 21 months after the close of the accounting year 1992·93. The Committee 
also note that auditon took 4 months in auditing the accounts; the Society took 
a long period of 20 months and 16 months in finalising the Annual Reports for 
the yean 1992-93 and 1993-94, rapectively and the Ministry took 9 months 
after receipt of the documents, in laying the Annual Reports and Audited 
Accounts on the Table of Lok Sabha. 

7.7 The Committee further note that the Annual Reports and Audited Accouall 
for the previous 3 yean i.e. from 1989-90 to 1991-92 we~ a1so laid on the Table 
with delay ranging from 8 to 16 months and the documents for the subsequent 
yean 1994-95 and 1995-96 have not been laid so far. 

7.8 The Committee recommend that the Ministry of Human Resoun:e 
Development (Department of Cultu~) should take seriously, the recurrence 01 
delays in laying the Annual Reports and Audited Accounts of the Society aad 
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CIIAPTER·vm 
DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOUNTS OF 

INDIRA GANDHI RASlITRIYA MANAV SANGR.AHALAYA, 
BHOPAL FOR TIlE YEAR 1993·94 

1be Annual Report and Audited Accounts of the Indira Gandhi Rashlriya Manev 
Sangrahalaya (lGRMS). Bhopal for the yc.r 1993-94 were laid lOJCthcr with Review 
and Delay Stalanent on the Table ofLok Sabha on 26.8.1996. ~ per ~on 
of the Committee on Papers Laid on the Table contained an pua 3.5 of their First 
Report (5th LoIt Sabha). the aforementioned documents should have been laid by 
December 31. 1994 i.e. within 9 mouths from the close of the accounting yc.r. Thus. 
the period of delay involved in this caK came to about 20 months. 

8.2 In the stIlement laid a10ngwith the Annual Rcpon and Audited Accounts. the 
reasons for delay had been explained IS under:-

"The Annual Report and Audited Accounts of the Indira Gandhi RlShtriya 
Manav Sangrahalaya. Bhopal. an autonomous organisation fully financed by 
the Government of India. Dcpanment of Culture for the yc.r 1993·94 were 
required to be laid on the Table of both the Houses of Parhamenl by 31 sl 
December. 1994. However. the Annual Report and Audited Accounts (ould 
not be submitted within the stipulated lime. A bnef account of the stales In 
finalising the report is IS under:-
1 . Dale of finalisallon of Annual accounts by 

the I.G.R.M.S. 
2. Dale of sending the same to A.G .. M.P. 
3. Dale on which Audit was carried 

4. Dale on which The Paper of Auditor Gencral. 
M.P. WIS received 

5. Date on which the Report Wli finalised 
6. Date on which the Report wu approved by 

the I.G.R.M.S. 
7. Date on which Hindi Translation was ICCeivcd 
8. Dale on which the Report was given for 

Prc-Prcu Worb 
9. o.te on which the Report was sent for Prinllng 

10. Dale on which the Prinled Report was m:cived 
II. Daac on which the Report was forwarded to 

Dcpu. of Culture 
12. o.c on which Delay SIatemenI was fumishcd 

15.7.94 
15.7.94 
25.7.94 to 
06.08.94 

00.95 
April. 1995 

07.6.95 
July. 1995 

Au ..... 1995 
lO.1 J.95 
19.12.95 

19.12.95 
19.12.95 
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In order to ensure the timely submission of the report before the Partiameat, 
the Department has prepared a time-table for the various stages and has 
impressed upon the Indira Gandhi Rasbttiya Manav Sanp-ahalaya to 8dbere 
to the time-limit stric:tJy in future." 

8.3. The Minislry of Human Resource Development (Dcptt. of Culture) who were 
requested to furnish information on certain more points. have furnished the same on 
31.10.1996 u under:-

POINTS 

I. ''Tbe dates when: 

(a) The action for appointment 
of auditors for auditing 
the accounts of Indira 
Gandhi Rashtriya Manav 
Sangrahalaya (IGRMS). 
Bhopal for the year 
1993-94 was initiated. 

(b) The annual repon and audited 
accounts were taken up for 
translation and the time taken in it 

(c) The Review was prepared by 
the Ministry. 

(d) The annual repon and audited 
accounts alongwith Review and 
Delay Statement were got 
authenticated from the Minister 

(e) The annual reports and audited 
accounts of IGRMS for the last 
three years i.e. 1~91. 1991-92 
and 1992-93 were laid in 
Parliament. 

II. The latest position regarding 
finalisation of the annual reports 
and audited accounts for the 
subsequent years 1994-95 and 
1995-96. When these are expected 
to be laid on the Table of 
the Lok Sabha? 

REPLIES 

For 1989-90 to 1993-94 
(i.e. 5 years) 6th August, 1990. 
Accounts were audited during 
25th July. 1994 to 6th August, 
1994. Report was received 011 

4th March. 1995 and the same 
was approved by the RMS 
Samiti on 7.6.1995. 
July. 1995 (one month) 

January. 1996 

July. 1996 

1~91 -23.8.93 

1991-92 -22.4.94 

1992-93 -22.8.95 
The annual report and audited 
accounts for the year 1994-9S are 
ready for being approved by the 
Ex. Council and Samiti of the RMS. 
'These are expected to be laid 011 

the Table of both the Houses of 
Parliament after completion of 
procedural formalities shortly. In 
respect of 1995-96. audit was C8Iricd 
out in August, 1996. Report from the 
Accountant General. Madhya 
Pradesh is yet to be received. " 
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8.4. The Committee considered the matter in detail at their sitting held on 
20th January. 1997 and decided to hear oral evidence of the representatives of the 
Ministry of Human Resource Development (Department of Culture). 

8.5. Accordingly. the representatives of the Ministry of Human Resource 
Development (Department of Culture) appeared before the Committee on 27 March. 
1997 to tender oral evidence. 

8.6. When asked to explain the reasons for delay in laying Annual Reports and 
Audited Accounts of IGRMS for the years 1990-91 to 1993-94 the witness stated 
that necessary actions which were required to be taken by the Ministry were nOi 
taken in time. Apan from this, sometilBCS the delay also occurred at the staae of 
auditing. 

8.7. On being asked to explain ,,-by the documents for the years -1994-95 and 
-1995-96, had not been laid till then the witness stated that the documents were 
under printing and would be laid during the Budget Session of 1996 and also assured 
that in future. such delay would be avoided. 

8.8. When asked why a statement, explaining the reasons for not laying the 
documents within the prescribed period, was not laid on the Table within 30 days 
after expiry of the stipulated period or as soon as the House met, as recommended by 
the Committee, the representative admitted the lapse on their part. 

8.9. The Committee regret to Dote that the iDordiDate delay of 7 mODt'" 
has occurred iD auditiDg of accouDts; 5 mont ... were taken iD printiDg of the 
ADDual Report aDd Audited Accounts; aDd six mont ... were takeD by the 
MiDistry in gettiDg the documeDts authenticated from the MiDister: 

8.10. The Committee are happy to know that in order to enaure the timely 
laying of the ADDuai Reports and Audited Accounts in PariiameDt, the Mutry 
has prepared a time bound prognuDJlle for completion of .arious stages and has 
impressed upon the Sanp-ahalaya to adht:re to tbe time-limit .trictly in future. 

8.11. The Committee recommeDd that the MiDistry of HumaD Resource 
DevelopmeDt and the IDdira GaDdhi Rubtriya MaDa. Sangrahalaya .hould 
adhere to the time bouDd programme drawn by them. They should Ulip the 
re,poDsibility to .ome .eDior ofncers iD tbe MiDi.try u well u iD the 
SllDJI'IlhaIaya, for mODitoring the progress of each aDd every .tage involved in 
finalisatioD of the ADDual Reports aDd Awlited AccouDts aDd enauriDg their 
Iayiag on the Table of the House within nine months of the dOle of the accountiag 
yean. 

NEWDEuu; 
16 December. 1998 
2S AgrphaytuuJ 1920 (Saka) 

elAidoa 1~S-I997. 

ARJUN CHARAN SE1HI. 
CIuJirman. 

Comminee on Papers laid 
on the Table (1998-99). 



2 

7. 2.10 

8. 2.11 

9. 2.12 

10. 2.13 

40 
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The Committee note that the Annual Report and Audited 
Accounts of NBCFOC for the year 1993-94 were received 
by the Ministry on 1-8-95 for being laid on the Table of the 
House but the Ministry sent back these documents to the 
Corporation on 31-10-95 for verification of figures. After 
due verification the Corporation resubmitted these documents 
to the Ministry on 18-12-95. The Committee note that the 
Ministry of Welfare took three months in sending back these 
documents to the Corporation for verification of figures and 
the Corporation also took Ilfl months in verification of 
figures. The Committee feel that undue period of about 41fl 
months was taken in verification of figures while no outside 
agency was involved in this process. Thereafter, the Ministry 
took inordinately long period of about 21fl months in 
preparing review and delay statement. The Committee feel 
that if the administrative Ministry is doing their work in 
such a lackadaisical manner, what sort of control they would 
have on the Corporation in making them to lay the documents 
on the Table of the House in time. The Committee feel that 
this type of approach should be discouraged in future. The 
Committee suggest that such verifications could be expedited 
through personal contacts/visits in spite of entirely depending 
upon the protracted correspondence involving various 
channels which results in unjustified delays. 

The Committee displease to note that their recommendations 
are not being paid due attention both in the Ministry of 
Welfare as well as in the Corporation by not implementing 
them in letter and spirit. 

The Committee need hardly stress that in order to give timely 
information to Parliament about the working and 
performance of the Corporation it is the duty of the 
Administrative Ministry to see that the Corporation's Annual 
Report and Audit Accounts are laid within 9 months of the 
close of the accounting year as recommended by the 
Committee in para 4.16 of their Second Report (Fifth Lok 
Sabha). 

The (:ommittee recommend that the NBCFOC in consultation 
with the Ministry of Welfare should devise some mechanism 
for regular internal audit and internal control procedure in 
the Corporation so that the accounts are handed over to the 
Auditors free from basic defects and the time could be saved 
on account of such audit objections. 
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11. 2.14 

12. 3.12 

13. 3.13 

41 
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The Committee also feel that creation of a monitoring cell 
jointiy by the Ministry and NBCFDC to keep a close watch 
over the progress and timely completion of various stages 
for timely laying of Annual Report and Audited Accounts on 
the Table of the House can also help to avoid such delays in 
future. 

The Committee regret to note that in spite of the assurance 
given by the Ministry of Health & Family Welfare for 
meticulous compliance of the recommendations of the 
Committee. the same is not being done with seriousness. 

The Committee note that the accounts of Council for the 
year 1994-95 were compiled in January. 1996 i.~ .. after about 
ten months of the close of the accounting yeM. Thereafter. 
the Auditors took about three months in auditing the accounts. 
final Audited Accounts from the DACR were received after 
about three months of having answered the points raised by 
the Audit. The Annual Report was prepared on 18-10-1995 
i.~. after about six months of the close of the accounting 
year. the Hindi version of the Annual Report was prepared 
on 7 August. 1996 i.~. after about nine months of the 
preparation of the English version of the Annual Report. 
The Annual Report and Audited Account in both the versions 
were sent by the Council to the Ministry of Health and Family 
Welfare on 9-10-1996 i. ~. after about 2 months of the 
preparation of the Hindi version of the Annual Report. The 
Committee do not appreciate the justification of the Ministry 
of Health and Family Welfare that the post of two Accountants 
was vacant from December. 1993 to December. J 994. The 
Committee observe that had the Council and the Ministry of 
Health and Family Welfare filled up the vacant post without 
loss of time that the delay in compilation of the accounts 
could be avoided. The Committee also do not appreciate the 
contention that the Council is small body having three or 
four officers of the rank of Secretary. Additional Secretary. 
Assu. Secretary and Accountant-cum-Cashier. The 
Committee are bound te, observe that these high ranking 
officers did not move in the matter with the required 
seriousness. The Committee also do not appreciate the 
iporance shown by the Ministry about the laying provision 
made by the Committee in Para 3.5 of their Report (5th Lot 
Sabha). The Committee regret to observe that such an 
important recommendation of the Committee has lost the 
liJht of the Ministry. 
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14. 3.14 The Committee reiterate their said recommendation for 
information and future compliance by the Ministry of Health 
cl Family Welfare (Department of Health):-

'3.S The Committee are of the opinion that normally the 
Annual Report and Audited Accounts of autonomous 
organisations should be presented to Parliament together 
to enable the House to have a complete picture of the 
working of that body. This decision should not be taken 
to imply that laying of reports and accounts could be 
delayed to any length of time. The Committee recommend 
that the Annual Report together with the audited accounts 
and audit report thereon for a particular year should be 
laid on the Table within 9 months of the close of the 
accounting year unless otherwise stipulated in the Act or 
Rules under which the organisation has been set up. To 
comply with this requirement proper time schedule should 
be laid down for compilation of Annual Report and 
accounts and their aUditing. The Committee feel that 
normally a period of 3 months would be sufficient for 
compilation of accounts and their submission to audit; 
the next 6 months might be given for auditing of accounts; 
for printing of the report and sending it to Government 
for laying. If for any reason the report. audited accounts 
and audit report cannot be laid within the stipulated period 
of nine months. the Ministry should lay within 30 days of 
expiry of the prescribed period of as soon as the House 
meets. whichever is later. a statement explaining the 
reasons why the report and accounts could not be laid 
within the stipulated period.' 

IS. 3.1S The Committee hope that henceforth the Ministry of Health 
and Family Welfare (Department of Health) and the Council 
would make sincere efforts to lay Annual Reports & Audited 
Accounts on the Table of the House within prescribed period 
of nine months after the close of the accounting year.To 
eliminate the recurrence of such delays. the Ministry and the 
Council would work as per the recommendation made by the 
Committee on Papers Laid on the Table in Para 3.5 of fIrst 
Report (Fifth Lok Sabba) and some senior officers would be 
made responsible both in the Ministry and the Council to ensure 
the strict adherence of the said recommendation of the 
Committee. 

16. 4.9 The Committee regret to note that the Annual Reports and 
Audited Accounts of the Indian Council of Agricultural 
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Research for the year 1991-92 to 1994-95 were laid on the 
Table of Lok Sabha after delays ranging from 4 to IIIfJ 
months. 

17. 4.10 From the information furnished by the Ministry of Agriculture 
(Department of Agricultural Research and Education). the 
Committee find that the Council compiled and handed over 
the accounts to Auditors for auditing on 29-8-1995. i.~ .• after 
about 5 months from the close of the accounting year. The 
Committee feel that all out efforts arc not made to ensure that 
compilation of accounts etc. are completed well in time 
according to a pre-determined schedule. The Committee 
recommend that the Council in consultation with the Ministry 
of Agriculture and the Council should devise some son of 
concurrent audit system so that much of the lime is saved in 
compilation of accounts after the close of the accounting year. 

18. 4.11 The Committee also find that the accounts were submitted to 
the auditors for auditing on 29-8-1995 but the auditors started 
the auditing on 16-8-1995 and completed on 13-10-1995. The 
Committee fail to understand how the Audit started before 
handing over the documents to Auditors. The Committee arc 
not satisfied with the moulded information furnished by the 
Ministry of Agriculture (Department of Agricultural Research 
and Education) vid~ their Office Memorandum dated 
21-5-1998 that the Auditors. prior to handing over the 
documents. scrutinised the accounts and allied records of 
Indian Council of Agricultural Research Headquarters. The 
Committee feel that scrutiny of records etc. on the basis of 
which the accounts arc prepared. is the soul of Auditing and 
hence it cannot be separated from the actual audit. The 
Committee advise to the Ministry of Agriculture to avoid giving 
such twisting replies in future. 

19. 4.12 The Committee further note that Auditors lOOk about 5 months 
in furnishing their final Report to Indian Council of 
Agricultura1 Research i.~. on 6-2-1996. The Committee see 
that such a long Ume taken is just because of imperfect accounts 
handed over to auditors for auditing which gave binh to a 
number of objections by the auditors. The Committee feel that 
ICAR will make all out efforts to maintain their accounts in 
such a way that minimum objections might be raised by the 
audit authorities while auditing the accounts. 

20. 4.13 The Committee regret to take note that the Audited Accounts 
were approved by the General Body of the Council at its Annual 
General Meeting held on 9-3-1996 and the approved accounts 
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21. 4.14 

22. 4.15 

23. 4.16 
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were sent to the Ministry after about 9 months. i.e .• on 
I ~ 12-1996 for being laid on the Table. The Committee fail to 
understand why the Council withheld the documents and'took 
9 months in forwarding them to the Ministry. The Committee 
do nOt appreciate the casual approach of the Council with which 
the whole matter has been dealt with. The Committee are bound 
to presume that the Ministry of Agriculture also did nOt pursue 
the maUCr with the Council at any stage and worked leisurely 
which led to inordinate delay in laying these documents on 
the Table of the House. The Committee desire that the Ministry 
of Agriculture and the Council should discourage such attitude 
to eliminate delay in future. 

The Committee find that the Council sent the Audited Accounts 
to the Ministry of Agriculture for being laid on the Table on 
I ~ 12-1996 and the delay statement was prepared by the 
Ministry on 29-11-1996 and the same was got authenticated 
by the Minister on 4-12-1996. The Committee do not 
understand how the delay statement was prepared and got 
authenticated prior to receipt of Audited Accounts from the 
Council. The Committee hope that the matter will be looked 
into by the Ministry seriously. 

The Committee regret to note that the Annual Report of Indian 
Council of Agricultural Research for the year 1994-95 and 
1995-96 was combined and laid on the Table on 17-12-1996. 
The Committee are not convinced with the reply furnished by 
the Ministry in this regard that the Annual Report for the year 
1995-96 also contained achievements of Indian Council of 
Agricultural Research for the year 1994-95. On perusal of the 
Annual Report for the year 1995-96. the Committee do not 
find any specific mention that this Report also contain the 
achievements of the Council for the year 1994-95. The 
Committee feel if it was so. this fact would have been 
categorically mentioned in the Annual Report for the year 
1995-96. The Committee desire that this matter may be looked 
into thoroughly and in future Annual Reports together with 
Annual Accounts should be laid on the Table of the House for 
each year separately. 

The Committee note that the Annual Report for the year 
1995-96 was laid within stipulated time. i.e .• on 17-12-1.996 
but the annual accounts for the same year were laid on the 
Table on 6-5-1997. i.e .• after a delay of about 4 months. The 
Committee feel that the manner in which the documents laid 
on the Table of the House do not present the realistic picture 
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of the perfonnance of the Council. The Committee. therefore. 
feel that this fact should be realised in right perspective and 
efforts should be made to lay the Annual Report and Audited 
Accounts together in future. 
In view of the m:wring delays in laying these documents on 
the Table of the House. the Committee feel it necessary that 
the Ministry of Agriculture (Department of Agricultural 
Research and Education) and the Indian Council of 
Agricultural Research shoold draw up a time schedule for each 
stage involved in finalisation and timely laying of these 
documents. The Committee also desire that officers at 
sufficiently higher level both in the Ministry of Agriculture 
(Department of Agricultural Research and Education) and in 
the Council should be assigned the re5ponsibility to keep a 
close watch in ensuring that these documents arc completed 
and laid on the Table within 9 months of the close of the 
accounting year. 

The Committee arc unhappy to note that the Annual Repon 
and Audited Accounts of Shri LaI Bahadur Shastri Rashtriya 
Sanskrit Vidyapcetha for the year 1994-95 were laid on the 
Table of Lok Sabha after a period of II months. These 
documents for the year 1995-96 which were required to be 
laid on the Table of the House on 31 December. 1996 have not 
so far been laid. 

The Committee arc distressed to note from the information 
furnished by the Ministry of Human Resource Development 
(Department of Education) that 8 months were taken by the 
Auditors in commencing the auditing of the Accounts after 
their receipt from the Vldyapcetha on 7·7·95. Furthermore. 
the Auditors took 2~ months in auditing the accounts. The 
Committee do not see any reason why 1 ()Ih months were taken 
at the stage of auditing of accounts. After m:eipt of audited 
accounts. the Finance Committee took 4 months for its 
approval. The Committee regret to note that the Annual Repon 
which contained administrative matters only was finalised after 
9'h months after close of the accounting year. Funher for 
laying of these documents. the Ministry took 
3 months after their m:eipt from the Vidyapcetha on 6-9-1996. 
The Committee further note that the Annual Repons and 
Audited Accounts of the Vidyapcetha for the last 3 years i.e. 
1991-92. 1992-93 and 1993-94 were also laid on the Table of 
Lok Sabha after delay of about 28. 16 and 12 months 
respectively. 
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'The Committee are of the view that the matter of laying the 
documents on the Table of the House has not received adequate 
attention either by the Vidyapeetha or by the Ministry of Human 
Resource Development (Department of Education). Had the 
Ministry and the Vidyapeetha pursued the matter with the audit 
authorities for early auditing of accounts much of the delay 
could have been cut down. 'The documents for the subsequent 
year 1995-96 have nol yel been laid. 'The delay is obviously 
inordinate and inhibits total lack of obligation to Parliament 
by the concerned authorities both in the Vidyapeetha and the 
Ministry. The Committee take serious view of the lapse and 
recommend that immediate remedial steps be taken by the 
Vidyapeetha and the Ministry inter alia by drawing up a time-
bound schedule for the preparation of Annual Reports and 
Accounts, their auditing, approval and laying on the Table of 
the House. For the adherence of the time schedule so drawn 
up, some senior officers in the Vidyapeetha and the Ministry 
should be entrusted with the responsibility of monitoring the 
progress of each and every stage involved, in finalisation of 
the Annual Reports and Audited Accounts. 

The Committee are constrained to note that the Annual Report 
and Audited Accounts of the Central Council for Research in 
Unani Medicine, New Delhi for the year 1994-95 were laid on 
the Table of the House on 3-12-1996 after a delay of about 
II months after close of the accounting year. These documents 
for the subsequent year 1995-96 which were required to be 
laid on the Table of Lok Sabha by 31-12-1996 were also laid 
with a delay of about 4~ months, i.e., on 12-5-97. 

The Committee find from the delay statement and subsequent 
information furnished by the Ministry of Health and Family 
Welfare (Department of Indian System of Medicine and 
Homoeopathy) that 6 months were taken in auditing the 
accounts by the auditors. The Committee regret to note that 
six months time recommended by the Committee on Papers 
Laid in para 3.5 of their First Report (5th Lok Sabha) for 
auditing of accounts, for printing of the Repon and sen,ding it 
to the Government for laying on the Table of the House, were 
consumed by the auditors alone in auditing of the accounts. 
The Committee feel that the Ministry and the Council failed 
to pursue the matter with the Auditors for early auditing of 
accounts. The Committee also note that after receipt of the 
Audit Report from the Auditors and the finalisation of the 
Annual Report. the Council took about 2 months in getting 
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the approval of these documents from the General Council. 
An inordinately longer time of more than 6 months was also 
taken in ttanslation and printing of the Annual Reports and 
the Audited Accounts. After translation and printing, the 
Council took 2 months in forwarding these documents to the 
Ministry for laying them on the Table of Lok Sabha. 

1be Committee are unhappy to note that the Ministry ofHea1th 
and Family Welfare has been failing to lay the Annual Reports 
and Audited Accounts of the Council in time since the last 
four years, i.e. 1991-92, 1992-93, 1993-94 and 1994-95. 1be 
Committee are constrained to observe that the matter was not 
taken up with a sense of urgency and seriousness which it 
deserved. A casual approach was adopted which resulted in 
inordinate delay in laying the documents on the Table of the 
House. 1be Committee, therefore, desire that the Ministry as 
well as the Council should draw up a time bound schedule for 
finalisation of Annual Reports and Audited Accounts right 
from the appointment of statutory auditors to the stage of laying 
them on the Table of Lok Sabha so that in future these 
documents of the Council are laid on the Table of the House 
within 9 months of the close of the accounting years. For the 
adherence of the time schedule so drawn up, some senior 
officers in the Ministry and in the Council should be entrusted 
with the responsibility of monitoring the progress of each and 
every stage involved in finalisation of the Annual Reports and 
Audited Accounts. 

The Committee are distressed to note that the Annual Reports 
and Audited Accounts of Allahabad Museum Society for the 
years 1992-93 and 1993-94 which, in terms of the 
recommendation of the Committee made from time to time, 
ought to have been laid before Parliament by 31 December, 
1993 and 1994 respectively i.e: within 9 months of the close 
of the. accounting year, were actually laid on the Table of 
Lok Sabha on 3.9.i996. Thus, there were delays of about 32 
and 20 months in laying of the documents for the years 
1992-93 and 1993-94 respectively. 

The Committee find from the delay statement and subsequent 
information furnished by the Ministry of Human Resource 
Development (Department of Culture) that much of the delay 
took place in appointing the statutory auditors i.e. 21 months 
after the close of the accounting year 1992-93. 1be Committee 
also note that auditors took 4 months in auditing the accounts; 
the Society took a long period of20 months and 16 months in 



2 

34. 7.7 

35. 7.8 

36. 8.9 

37. 8.10 

38. 8.11 

48 

3 

finalising the Annual Reports for the yean 1992-93 and 
1993-94, respectively and the Ministry toot 9 DlODtbs after 
receipt of the documents, in laying the Annual Reports mel 
Audited Accounts on the Table of Lot Sabba. 
The Committee further note that the Annual Reports and 
Audited Accounts for the previous 3 years i.e. from 1989-90 
to 1991-92 were also laid on the Table with delay rangiDi 
from 8 to 16 months mel the documents for the IUblequent 
years 1994-95 and 1995-96 have not been laid so far. 

The Committee recommend that the Ministry of Human 
ResQmce Development (Department of Culture) should tab 
seriously, the recurrence of delays in laying the Annual Reports 
and Audited Accounts of the Society and ensure in future timely 
finalisation of the Annual Repon and AuditCd Accounts by 
the Society and prompt submission of replies to queries from 
auditors. The Committee also recommend that the Ministry 
in consultation with the Society, should draw up a time bound 
programme for tim~ly completion of each stage involved in 
finalisation of the Annual Report and Annual Accounts and 
in laying them on the Table of the House within the prescribed 
time limit of nine months of the close of the accounting year, 
in future. 

The Committee regret to note that the inordinate delay of 
7 months has occurred in auditing of accounts; 5 months were 
taken in printing of the Annual Report and Audited Accounts; 
and six months were taken by the Ministry in getting the 
documents authenticated from the Minister'. 

The Committee are happy to know that in order to ensure the 
timely laying of the Annual Reports and Audited Accounts in 
Parliament, the Ministry has prepared a time bound programme 
for completion of various stages and has impressed upon the 
Sangrahalaya to adhere to the time-limit strictly in future. 

The Committee recommend that the Ministry of Human 
Resource Development and the Indira Gandhi Rashlriya Manav 
Sangrahalay'a should adhere to the time bound programme 
drawn by them. They should assign the responsibility to some 
senior officers in the Ministry as well as in the Sangrahalaya, 
for monitoring the progress of each and every stage involved 
in finalisation of the Annual Reports and Audited Accounta 
and ensuring their laying on the Table of the House within 
nine months of the close of the accounting years. 
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